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LEG ISLATIVE ASSEMBLY. 
Monday, 14th Novembel', 1938. 

'!'he .Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rwim) in 
the Chair. 

:MEMBER SWORN. 

The Honourable Sir Nripendra. Sit'Csr, K.C.S.I. (Law Member). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORA.L ANSWERS. 

STATEM1IINT OF Sm FEBOZE :K.HA..N NOON ABOUT INDIAN SUPPORT TO ~ 
BRITAIN IN THE EVlIINT OF W AB. • 

1211. *Mr. Abdul Qalyum: Will the Honourable Member ~ ~  
please state; 

(a) whether he has read tho statement of Sir Feroze Khan N"<lon, 
High Commissioner for India, made at Quebec and p ~  

in the State8man, dated t,he 21st September, 1988. 

(b) whether the remarks about Indian support of Britain in the 
event of a war expressed the personal views of .Sir Feroze 
Khan Noon, or whether they expressed the views of the 
Government of-India after due conBultationj 

(c) whether the said High Commissioner had any authority to 
speak for the people of India; and 

(d) whether any steps had been' taken to ascertain the viem of 
accredited representative of India before such 81 statemem was 
made? 

The Honourable Sir Muhammad ZafrullahKhan : (a) Yes. 

(b) The remarks in question expressed the personal views of Sir 
Feroze Khan Noon. 

(c) and (d). Do not arise. 

Mr. Abdul Qalyum: May I know if it is part of the High Commis-
sioner's duty to indulge in this tendencious propaganda? 

The Honourable Sir lIub&mmad ZafruU&h Khan: I do not know that 
the propaganda was tendencious, but I am afraid I do not know the 
exact scope of his duties in this respect. 

Mr. AbdUl Qal1Um: May I know whether any action has been taken 
or any correspondence has taken place with the High Commissioner 8S 
to why he made such 8 statement? 

{ 91~ } A 
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The Honourable Sir lI:uhammad ZafruUah Kha:n: No action IS neces-
sary. 

Kr. S. SaCyamurti: Have Government made it clear to those to whom 
these ~  were addressed, that they represented only the personal 
views of SU' Firoze Khan Noon and did not repr!lsent the views of the, 
. Government of India or the people of India? 

The Honourable Sir J[ubammad Zafrullah Khan: I do not think that. 
there is any scope for misunderstanding on that point. 

Kr. S. Satyamurti: May I know whether the Government of IndiEt. 
have defined the duties of the High Commissioner, and in view of the 
fact that he is going on making these speeches, whether the' Government. 
will consider telling this gentleman to confine himself to his duties and 
not indulge in such politics? 

The Honourable Sir J[ubammad Zafrullah Khan: I am quite sure that 
the High Oonunissioner  realises his duties in these matters. I am 
equally sure that on certain occasions, when it is not likely to cause any 
misundersta,nding, he is as free to express his personal views as 8Dybody 
else. 

lIr. Abdul Qaiyum: May I know whether, in view of the fact that he-
has been making and has recently made similar statements in the same-
country, the Government of India will take steps to bring it home 
to him tha.t he should tell his audience that these were his pen10naI 
opinions and not the opinions of the Government of India or the Indian 
people? 

The Honourable Sir Jluhammad Zafrullah Khan: I have already 
answered that. 

lIr. Lalehand lfavalr&1: May I know from the Honourable Member if. 
wheu the High Commissioner makes any statement with regard to 
India, he consults the Government of India first? 

The Honourab!e Sir Kuhammad .Zafrullab Khan: That does not arise. 

1Ir. Latchand If'!ov&lrai: My submission is that it does arise from this 
question. In this case a statement has been made by the High CommiR-
sioner there which is being objected to, and it is our duty to ask here 
in this House whether he had any instructions. or he gets any instruc-
tions from here and makes these irresponsible statements or not. 

The Honourable Sir Kuhammad ZafruIlah Khan: So far 8S the first 
part of the Honourable Member's question is concerned, that is covered by 
part (c) of the question whioh I have already answered. 

Jlr. S. SatyamUfti: In view of the high office which the ffigh 
Commissioner holds and the possibility of his views being understood or 
misunderstood as those of the Government or the people of India, may J 
ask my Honourable friend whether he will consider taking some steps to 
warn this gentleman that he must not express these views unless he adds. 
at the same time that they are bis own personal  views? 
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The Honourable 811' Kuhammad Zafrullah lDlaD: To begin with, I 
have already answered that question; in the next place, the reports of the 
proceedings of this House are available to the High Commissioner. 

Pandlt K:ri8lwa Xant Kalaviya: May I know from the Honourable 
Member if he would send copies of these questions and answers to the 
High Commissioner? 

The Honourable 811' Kuhammad Za1rul1ah Khan: The High Commis-
sioner, as I havc already said, always receives a copy of the reports of the 
proceedings of this House. 

8arda.r Sant Singh: May I know if Government are willing to make It 
statement as to the general policy with regard to the high officials under 
the Government of India in these matters? 

The Honourable 811' Kuhammad Zafrullah nan: I am afraid I do not 
follow the question. If the Honourable Member has in mind this parti-
cular matter on which the High Commissioner made observations, the 
Government view was expressed with regard to that on several .occasions 
during the last Session. 

Ill. Pruident (The Honourable Sir Abdur Rahim): Next question. 

CoLONISATION OF JEWS IN KxNY A. 

1212. *Kr. Abdul Qalyum: Will the Secretary for Education, Health 
and Lands please state: 

(a) whether he has read Mr. Pandye's statement in the Hindu.tan 
Times, dated the 21st September, 1988, under the capt:on 
"Foreign Jew preferred to Indians". 

(b) whether German and Austrian Jews have lately entered Kenya 
in appreciable numbers; if so, what is their approximate 
total; 

(c) whether the Kenya Legislative Council has recently passed a 
bill setting up a Board to maintain the present administrative 
practice of exclusively reserving the Highlands for Europeans; 

(d) what action the Indian Government have taken, or propose to 
take, to counteract this measure; and . 

(e) whether alien Jews can buy lands in the Highlands from which 
Indians are excluded? 

811' G11'ja 8hanka.r Bajpal: (a) Yes. 
(b) Government understand that a scheme for 

number of Jews in the Kenya Highlands is under 
are not aware that German and Austrian Jews are 
appreciable numbers. 

settling 8 limited 
consideration. They 
entering Kenya in 

(0) The Crown Landfl (Amendment) Ordinance, 1988, 
establish any Board nor does it contain any reference to 

does not 
the present 

A 2 
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administrative pI:actice governing the tranBfer of land from Europeans to 
Indians. All that it doesia to define the Highlands Board as the 

~  ~  may be established in acoordance with any Order of His 
MaJesty m Council. No such order has been promulgated. 

(d) As I ~  informed the House on previous occasions, the Govern-
ment of IndIa have repeatedly represent.ed to His Majesty's Government 
that there should be no Order in Council. 

(e) The issue has alJsumed pl'8ctical importance as a' result of the 
plan referred to in part (b) of the answer and the Government of India 
have placed the Indian point of view before His Majesty's Government. 

. ~. A.bdul Qalyum: Ma.y I know if this settlement of\Jews in Kenya 
IS takIDg place under the auspices of the British ~  

Sir Girja Shankar Bajpai: As far as 1 know, there is a separate Clues-
tion down on, the subject later on, but to my knowledge it is Dot taking 
place under the auspices of His Majest,Ys Government. A private 
company "is promoting the settlement of a limited number of Jews not 
exceeding 150 I think. 

Kr. K. $. Aney: May 1 ask the Honourable Member to, repeat his 
answer" to this part of the question, "If so, what is thei!' appl'Oximate 
total" ? 

Sir Girja Shankar Bajp&i: I have said 150 iR the maximum :number 
that is intended to be settled. 

Mr. Abdul Qalyum: Is it a fact that the present position is that ",lien 
Jews can buy land in Kenya while British Indians cannot? 

" Sir Glrj& Shankar BaJpal: The present position is that no transfer may 
tuke place from one person to another without the approval of the 
Governor. As far as I know, in practice the Governor has b>1Ven his 
consent to transfers of land' from British to non-British subjects. As I 
pointed out in reply to my answer to part (e) of the question, with regard 
to this question of German Jews the Government of India have representt·d 
to lIis Majesty's Government that this is not desirable. 

111'. Abdul Qalyum: But Illy question st.ill remains. Permission has 
been given to German Jews to bu'y land. I want to know if in this 
particular area German JewR are allowed to buy lands and British 
Indians are not allowed to do so. 

8tr Gl11a ....... Dl BaSpat: I have already explained on previous 
occasions that in the so-called agricultural highlands of Kenya no land 
may be transferred from one person to another without the approval· of 
the Governor. In the past it has happened that to transfer from an 
European who is a British subject to ~ p  who is Dot"a ~  

subject-such permission has been given, but what they a.re gOlDg to 
do with regard to this I cannot say. 



STARRED QUESTIONS AND Al\'B.WERS. 

JUtB W ~ BETWEEN SHIPPING CoMPANIBS OABBYmG lUJ PILoBlM8. 

lila. *1Ir. Abdul Qaiyum: Will the Honourable the Commerce Member 
please state: 

(8) whether after the break-down of the last conferenoe on Haj 
rate war, Government have received representations from 
tpe Federation. of Indian Chambers of Commerce and Industry; 

(b) whether rate-cutting has again been threatened or resorted to'-
by the Moghul Line; 

(c) whether Government intend to convene 8 conference oi the 
interests concerned at the earliest possible date; and 

(d) whether Government have taken, or propose to take, any steps 
to save Indian shipping from this uneconomic competiti)n? 

TIle Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 

(b), (c) and (d). Perhaps the Honourable Member has lIeen the Pr.ess 
Note of the 29th October issued by the Commerce DepartIpent to the 
effect that at my suggestion the two companies handling the' pilgrim 
traffic have agreed thAt during the present season the return fare from 
Karachi shall not he less than Hs. 115 Rnd that fares from other PQl'ts 
will be adjusted ac('orilingl:v. The agreement was put into force on the 
27th October, but since then ('omplaints have  heen made to me by each 
party that the other has resorted to' rate-cutting· in contravention of the 
agreement. These nlIeglltionR and (,ounter.allegntions are now under 
investigation. 

Kr. Abdul Qaiyum: In "iew of the fact that even a,fter this agreement, 
allegations and counter-allegatiom; have heen made, will Government bring 
in such legislation as will prevent such a practice? 

The Honourable Sir Muhammad Zafrull&h lD1a.n: I do not know whether 
in that respect legislation would be more effective than an agreement. 

Kr. Abdul Q&iyum: But what is t.he effective remedy which ~ 

ment consider will stop such a practice? 

The Boaourable Sir Vuhammad Zafrullah KhaD: I do not know tha.t 
people can be made honest by any kind of legislation or rules. 

~ . .lbdul Qaiyum: But there is legislation about stopping disoonesty. 

An Honourable Kember: What about the IndillJl Penal Code? 

JIr. Abdul Qalyum: Yes. Do Government confess their helplessness? 
I w8Dtto know what steps Government intend to take t() stop such a thing 
--especially when agreements which have been ent,ered into by accredited 
representatives may be violated. 

The Honourable Sir ~ ~ ~ XhaD: If Government are 
satisfied that the agreement has been violated, GovenrmC'nt will have to 
clmsider the question as to what should be done. 
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JIr. Abdul Qalyum.: What is the position? In view of these allegations, 
have Government made any enquiry whether these allegations are correct? 

The Honourable Sir Iluhammld Zafrullah Xhan: I am afraid the 
Honourable Member did not listen to my reply. 

Ill. Abdul Qalyum.: Will the Honourable Member kindly repeat it if it is 
not inconvenient? 

The Honourable Sir Muhammad. Zatrullah lD1&n: With your permission, 
Sir, I will repent the the last part of the reply. 

I said: \ 

"Since then .omplaints have been made to me by each party that the other haa 
resorted to rate-cutting in contravention of the agreement. TheBe aUegatiGD8 and 
connter-allegatiop.B are now nnder investigation." . 

Ill. T. S . .lvtnaahillngam Chettiar: May I know whether it has happened 
in the past that agreements with Government on these matters have been 
violated? 

The Honourable Sir Mubammad Zafrullah nan: I cannot answer a 
question like that. 

lIIr. )[anu Subedar: Do Government propose to have a permanent 
settlement of this question, as between these competing lines? 

The Honourable Sir Muhammad Zafrullah nan: That must depend 
upon the resuhts of the present experiment. 

Kr. Manu Subedar: Have Government any legal powers to settle this 
matter and to enforce a settlement which may be arrived at? 

The Honourable Sir Kubammad. Zafrullah Xhan: That question was 
~  by the Honourable Member in the last Session and it was answered. 

111'. Kanu Subedar: This is a different question and I think the Honour-
able Member is evading an answer. He must say "yes" or "no". 

The Honourable Sir Muhammad Zafrullah lChan: I strongly object to the 
expression used by the Honourable Member. Will he kindly withdraw it? 

111'. Manu Subedar: I will not withdraw it. 

Kr. Presiden.\ (The Honourable Sir Abdur Rahim): What was the ex-
pression used by the Honourable Member? 

The Honourable Sir Muhammad Zafrullah Xhan: The Honourable Mem-
ber said that I was evading an answer to his question. 

Ill. Prealdent (The Honourable Sir Abdur Rahim): The Honourable 
~  must withdraw it. 
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Mr. Manu Subed&r: I withdraw it. May I repeat my question? I am 
~  a clear question-whether Government have got legal powers to settle 
this quel'tion as between these two competing companies and enforce such Q 
settlement. This is a specitic question with regard to these two companies 
which was not raised before. 

The Honourable Sir Muhammad Za.tru1lah lD1an: It does not mat.ter 
whether the particular companies are A and B or 0 and D. The general 
.answer remains t,he same and applies to theAe particular companies too. If 
t.he Honourable Member is not satisfied with the answer given, that is a 
<l.ifferent matter. 

Kr. Xanu Subedar: Will the Honourable Member read the answer which 
he gave at the last Session? 

Mr. PreI1dent (The Honourable Sir Abdur Rahim): He says he has 
':answered it. 

Xr. kbdul Qaiyum: May I know whether the fares ;were recently brought 
<lown from Rs. 172 to Rs. 20 and that a company had to pay Rs. 27 per 
passenger for the privilege of carrying him to Jeddah and back? 

The Honourable Sir Xuhammad Zatiunah Khan: That allegation was 
made with regard to the rate war last year. 

INDIANS KILLED AND WOUNDED IN BURMA DURING THE REOENT RIOTS. 

1214. *Xr. Abdul Qalyum: Will the Secretary for Education, Health 
and Lands state: 

(a) the latest figures about the number of Indians killed and wounded 
, in Burma during the recent riots; 

(b) whether any Indian women or children were killed or wounded; 
if so, their numbers; 

(c) whether any decisions have been arrived at by the Blll'ma Gov-
ernment in the matter of compensating Indians for loss of 
life and property; , 

(d) what steps have been taken by the Government of India to 
obtain compensation for Indians from the Burma Government; 

(e) the total number of Indians who Were forced to leave Burma 
lIB a result of the riots, or who voluntarily left Burma; and 

(f) the steps taken, or proposed to be taken, to stop the exodus of 
Indians and to inspire confidence in them? 

Sir Girja Shankar Bajpai: Sir, with your permission, I will answer ques-
tions Nos. 1214 and 1228 together. Figures of casualt.ies by race in Ran-
-goon were given in reply to Mr. Amarendra Nath Chattopadhyaya's starred 
,,<!uestion No. 1120 on the 19th September, 1988. ~  regarding oasual: 
ties in the districts and amongst women and children by race as also 1088 of 
property have been asked for from the Agent. At the end of last month, it 
was estimated that only about 800 more refugees who, ~  repatriation 
were left; 9,952 had returned to this country. Conditions appear to have 
been normal now for some weeks and the resulting stabilisation of a feeling 
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of confidence should be the most effective deteITent to any further exodua of 
Indians. The question of compensation is the subject of negotiation with 
the authorities concerned. 

JIr. Abdul Qalyum: Will the Honourable Member give the House th& 
latest figure about the number of those who had to leave Burma as a result 
ot the riota? 

Sir Cllrj& BhaDkar 1 ~: I have said that there were 300 at the end of 
last month who were .awaiting repatriation and 9,962 had already left. 

JIr. Abdul Qaiyum: May I know whether Government will take steps to-
~ ~  those who came back from Burma to go back toBul"I:l\$if they 
want to? . 

Sir Girja ShaDkar B&jpai: No such suggestion has reached the Govern-
ment of India so far. My own feeling is that as Soon as conditions settle' 
down in Burma, those who want to go back will go back. 

1Cr. '1'. S. Avtnaabillnga.m. Ohet.tiar: May I know the number of people-
who have applied for compensation? 

Sir Glrja Shankar Bajpai: I have not got any information on that point . 

• r. Abdul Qaiyum: May I know when n decision is likely to be reached' 
on the question of compensation? 

Sir Girja Sh&nkar Bajpai: It will be fairly soon, I hope. 

Prot. H. G. B&nga: May I know how long it will t.ake for conditions to 
settle down in Burma? 

Sir Glrja ShaIlkar Bajpai: The information of the Agent is that condi-
tions are already returning to normal. 

JIr .•. S. bey: Who will receive the applications for compensation? 

Sir Girja ShaD.kar Bajpal: The question of the agency for considering 
cases relating to compensation is under consideration. 

ATBBBIN IMl'ORTED FROM GERMANY. 

12U;. *1Ir. Badri :QuttPaude: (a) With reference to my supplemen-
tary question to starred question No. 172 of the 15th August, 1938, will 
the Secretary for E(Jucation, Health and Lands be pleased to stnts how 
much atebrin has been imported every year from Germany during the last 
two years? 

(b) What is the cost thereof? 

Ilr QUla'Jaa"Uar Ba!pal: (6) and (b). Imports of atebrin are noi; 
separately recorded . 

.,. It. SanthaDam: May I know the total quantity of imPQtts of 
atebrin into India from all parts of the world? 

air GiI'j& aJaapUr Bajpai: We do not record the imports of these ~ p  .. "y drugs separately. 
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.AGRICULTURAL QUOTA Bn.L U.DB DrSCU8SION IN ClDYLON. 

1218. *JIr. Manu Bubedar: Will the Honourable Member for ~  
sta.t.e :-

(a) whether the attention of Govenlment has been drawn to the-
Agricultural Quota Bill under discussion in Ceylon, by which 
an Agricultural Products Regulation Board will be ~ 

(b) whether the Bill gives lUllimited power to the Governor and the-
Commissioner for Agricultural Marketing to make any deci-
sions in regulating the trade in agricultural products 8S they 
think proper, notwithstanding anything in any law to the-
contrary; " 

(c) whether a list oli "regulated products" has so far been published; 

(d) whether any items, which India is exportiDgl to Ceylon, are-
included; 

(e) whether in recent conversations between the representatives of 
the Ceylon Government and the Government of India this 
subject was discussed"; and 

(f) whether Government have an 81lsuranoe that the operation of 
the proposed law will be watched so as not to prejudice the-
trade of India with Ceylon? 

The Honourable Sir Muhammad Za1rul1&h Xhan: {a) The Government 
have not yet rercived a copy of the BiLl but they have seen some prejl& r.-
ports relating to it. 

(b) to (d). Government have no information at present, but they are ii) 
communication with their Agent in Ceylon in the matter. 

(e) There have been no such conversations. 

(f) Does not arise. 

Kr. Manu Subedu: With regard to (f), what is the machiner'y for wa.toh. 
ing that the interests of India will not be unduly or ~  affected in 
Ceylon. 

'!'he Honourable Sir Muha.mmad Zafrullah Khan: Our Agent ill Ceylon. 

Kr. !lanu Subedar: Hl).s \lny correspondence .passed'between the Govern-
ment of India and the Agent in Ceylon? I want to know the substance of 
that corrCilpondence. 

The Honourable Sir )[ubammad Zafrullah Khan: That is the subject 
matter of the Honourable Member's question, a.nd I have answered it. 

111'. Manu Bubedar: I want to know what is the lat,est informntion on 
that subject. 

'f'IleBonoul&ble-Sir )[nb&mma4 Z&frullah Khan: The lateilt information 
i8 that we have asked the Agent for particulars and we have not received 
his reply. " " ' 
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CoNSULTATIONSBJlTWl!IlIIN THlII RJlPBJlSJlN'l'ATIV1DS 01' INDIAN'STATBS AND 

THlII GOVBBNMEN'l' OF INDIA AT SIKLA. 

1217. *JIr. lIanu Subedar: Will the Honourable the Leader of the 
House state: 

(a) whether he is now in possession of any information, which he 
can give to this House, with regard to consultations which 
recently took place at Simla between representatives of 
Indian States and the Government of India; 

(b) whether it is intended at any stage in these negotiations to give 
any information to the lepresentatives of the people in the 
person of the leaders of Parties in this House; 

(c) whether the Government of India have p ~  to Bis 
Majesty's Government the desirability of not coming to a final 
decision in regard to issues between British India apd the 
Indian States without a tripartite consultation, involving 
leaders of British India as one of the parties interested; 

(d) whether it is a fact that very advantageous financial terms and 
other concessions have been made to some of the larger States 
and whether it is expected that these  contracts would be 
binding on the Federal Ministers; and 

(e) whether it is true that in some cases these larger States have 
been induced bv such concessions to take n. more favourable 
view with ~  to entry into the Federation? 

fte Honourable Sir lfrlpendra Sirear: With your permission, Sir, I 
call reply to questions Nos. 1217, 1229 and 1233 together. 
I have nothing to add to th(' statement made by the Honourable Sir 

.James Grigg on the 10th March, 1938, in reply to Mr. '1'. S. Avinashilingam 
Chettiar's starred question No. 737. 

JIr. S. Satyamurti: In thc previous answer of Sir James Grigg, it 
was stated that he had nothing to add to the statement of Sir Nripendra 
Sircar and now the Honourable Member says that he lIa., nothing to add 
to the statement of Sir James Grigg? 

The Honourable Sir lfrlpendra Sirear: Sir James Grigg's answer ex-
tended to three ~  pages. He did not merely say that he had nothing 
to add to my statement. 

IIr. Kanu Subedar: My question, part (b) of 1217, is not covered by the 
previous replies. I ask: whether it is intended at any st.age in these 
negotiations to give any information to the representatives of the peoplo 
in the person of the leaders of I)8Tties in this House. 

The Honourable Sir lfrlpendra Sircar: I think that is covered but I 
-do not mind giving a separate reply. I a.m not in a position to make a 
$tatement as to what will be done in future. 

Mr. S. SatyamurU.: What is the 'present intention of the Government? 
AcJ.mittedly these negotiations are going 011. Before any Rettiement, 
.even interim, is arrived at, may I know whether Government have a:rrr 
intention of considering the desirability of consulting leaders of partIes 
in the House? 
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The Honourable Sir lfrtpenclra Slrcar: At present, I am not in 0. posi-
tion to state that such consultation will take place. 

JIr. S. Satyamurt1: May I know if it is a mere non-committal sta.te-
ment, because Government have not considered t,he question at all, or 
have they come to a temporary conclusion, to be revised later on, that, 
8S at present advised, . they will not consult the leaders of parties in this 
House? 

The Honourable Sir Nrlpendra Slrcar: The Honourable Member can-
not have it in that wrry. He is perfectly aware of the position. As 
to whether they will be (',onsultod or not, 110 decision has been arrived at, 
and we must wait for the proper time. 

JIr. Manu Subedar: Have Government considered in what way alld 
whether the contracts made with some of the larger Indian States are 
going to be accepted by the Legislature in future. H8'Ve they llever 
considered the point that if there is no prior consultation with any party 
leaders now or at any stage until these contracts are concluded, there ma.y 
be some difficulty in carrying on these contracts by the Federal ministers 
of the future? 

The Honourable Sir lfrlptDdra Sircar: Government have considered all 
the relevant matters, including the one mentioned by my Honourable 
friend. 

Mr. S. Satyamurti: May I ask specifically whether Government have 
agreed to give any advantages-financial tenns or other financial conces-
sions-to some of the larger States 8S part of the bargain so as to induce 
them to join the Federation? 

The Honourable Sir Nripendra Slrcar: In connection with these negotia-
tions, it is not the desire of the Government to act contrary to the public 
interest and to disclose the stage of the negotiations, the persons with whom 
the negotiations are taking place, who have said what, or what will happen, 
and so forth. 

JIr. S. Satyamurtt: My friend's four categories do not cover my 
question. My question simply is whether any advantages, financial terms 
or concessions, have been offered to Indian States or are proposed tc be 
offered with a view to induce them to join the Federation. 

The Honourable Sir Nrlpendra S1rcar: That is covered by the fact 
that they must-if such a thing has been done, about which I SIlY !lothing 
-have been part of negotiations, and I have already made it perfectly clear 
that as to what has been offered, und what has been refused if anything, 
is R part of the negotiations and it is against the public interest to dis-
close them. 

1Ir. S. Satyamurti: In view of the fact that British Indian intel'ests 
are vitally affected, may I know whether Government will, before making 
up their mind finally as to granting these concessions, take steps to conslIlt 
British Indian public opinion? 

The Bonourable Sir Nrlpendra Slrcar: I have answered that already. 
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Mr. -.nu Su))od.ar: May I know ~ the "public jnterut" ·referred 
to by the Honourable the Leader of the House includes "disclosure" even 
to the four patty' leaders in ihis House? 

~  Honourable Sir KnpeQdra Slrcar: . I have nothing to add to ~  
answer. 

111'. President (The Honourable Sir Abdur Rahim): This has really 
been answered. 'l'he Government Rre not prepared to give any further 
information. 

Mr. B. Baty&murti: With reference to the answer to cluuse (f) of 
question No. 1229, may I ask what t.he specific an8wer of the Government 
is-whether the Federation is to be inaugurated early in 1940 or iQ 1941? 

The Honourable Sir lfripendra Slrcar: I would refer my Honourable 
friend to my previmls answer; that is 8 matter for the astrologer. 

Sir Oowl8ji Jehangil': Have Government consulted the officinl 
astrologer? 

The Honourable Sir Kripendra Sircar: We Bre tr.ving to find one. 

JIr. S. Satyamuni: It does seem to me, Sir, that in answering Il 
question of this kind the HonourRhle the Leader of the House is not 
t'Rking the question seriously. 

ft. Boaourable Sir KrlpendraSlrcar: I am taking it very seriously: 
I cannot make any prediction 8S to the date on which FederRtion will 
come. 

Mr. Badri Dutt Pande: Are "'e to IIndel'l't.nnd that GO\'ernment are 
acting as aspcret society in the matter of the ~  of Federation? 

The Honourable Sir Kripendra Sircar: That is a complete misunder-
standing of the position. 

Mr. S. Satyamwtl: With reference to t11e nnswer to elnuRe (c) of 
question No. 1229, may I inquire specifically whl'ther the draft Instl'Ument 
of Accession is rea'dy, and has been shown to the Indian Princes? 

The Honourable Sir lfrlpendra Sirca.r: 1 have Hlrelldy expla.ined why 
the question cannot be answered, and I have given the grounds. 

1Ir. S. Sa\yamurt.1: With reference to the answer to part (f) of my 
question No. 1229, may T know what are t,he outstanding question" 
between the Indian Princes and the Government of India with regard t<> 
the former's accepting Fe.deration? 

The Honourable Sir Kripendra Sircar: The answer is exactly the samc. 

IIr. S. Satyamurti: With reference to the answer to question No. 1233 .• 
may I know whether, 8cc,ording to the information of Government,any 
of the States have signified their assent to the revised : ~  of 
Accession? . 
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The Honourable Sir BripeDdra Sire.: I think I have mad.e it perfectly 
clear that Government are not prepared to disclose that. 

1Ir. S. Satyamurtl:' Has the revised Instrument of Accession been 
shown to the l)rinccs ~ 

The Honourable Sir Brtpendra Sirell: Thut is part of the negotiatious; 
if it has been shown, it is part of the negotiations, and. I am not going 
to disclose them. 

:Mr. S. Satyamurti: May I know then whether the Instruments of 
Accession Ilre ready? 

The Honourable Sir Brlpendra Sircar: '1 am not going to state, Sir, 
whether it has been shown or not or whether it is ready or not. 

Kr. S. Satyamurti: One more question. Am I to understand that 
Government's attitude is that, until the Federation is established according 
to their own wishes, they do not propose to give any information to the 
public or take the public into their confidence. 

The Honourable Sir Brtpendta Sircar: That is not the Government's 
attitude. 

NEGOTIATIONS FOB INDO.BRITISH TRADE AOBEBMENT. 

1218. ·1Ir. Kanu Subed&r: (a) Will the Honourable the Commerce 
Member state whether Government have communicated to the Board of 
;fl'ode their final answer with regard to the Indo·British traden.egotiations? 

(b) Is this answer in conformit.v with the advice tendered by' the 
majority of the non·official advisers? 

(c) Have they also intimated the abandonment ofthesa negotiaUons? 
(d) Are Government free now to consider bilateral trade agreements 

with other countries? 
(e) With which other countries is it proposed to open negotiations, and 

have. any preliminary negotiations been opened? 
(f) Has the material with regard to such bilat.eral agreements been 

made ready? 

The Honourable Sir )[uhammad Zafrullah Khan: (a) snd (b). Certain 
proposals put forward by GovernDlent on the b81lis of the recommendations 
made by the unofficial Advisers are now under discussion with His Majesty's 
Government. 

( c) No; negotiations are still proceeding. 
(d), (e) and (f). I would invite the Honourable Member's attention to 

the answers given on the 29th August, 1938, to his question No. 578 and 
its supplementaries and on the 9th September, 1988, to part (d) of Mr. 
Ie Santhanam's question No. '887 and the first supplementary question' 
a-rising therefrom. 

)[r. )[anu Subtdar: With reference to the answer to clause (f) of 
this question, may I know whether there is any activity in the Commerce 
Department with. a view to examiaing the position with regard to the 
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fate of India in relation to important customers so as not to spend Bny 
inordinate length of tirne--.as has been done ~  regal'd to the lndo-
British trade agreement in the matter of negotiating a biluteral agreement? 
Has there been any material prepared or examined? . 

The Bonourable Sir Muhammad Zafrullah Khan: Such examination 
is being continuously made. 

ExmtPTION OF JEWELLERY W ABE FROM: THE OPERATION OF THE SALE OF GOODS 
AOT. 

1219. ·1Ir.][anU Subedar: Will the Honourable. the Qommerce Mem-
ber be pleased to state: 

(a) whether Government have received representations \from th& 
jewellery trade in India, pointing out the difficultie,s created 
by a judgment of the Bombay High Court with ~  to 

~ given on .. J angad .. ; 

(b) whether it IS true that, in the jewellery trade in India, goods 
given out on .. Jangad" for inspection, valuation, or for any 
other purpose, are deemed to belong to the original owner, 
and whether this practice has hitherto been recognized by law 
to the extent of being a cognizable offence for a person to 
appropriate .. Jangad" goods; 

(c) whether Government have considered the practical difficulties, in 
which the trade will fina itself, if the rights hitherto exerciseq 
by the oritginal owner were not restored, or, at all events the 
legal position made clear; . 

~  whether Government have consulted Provincial Governments on 
this subject; 

(e) what I;Lre the replies of the Proy;ncial Governments: and 

(f) whether Government propose to bring in a Bill exempting 
jewellery ware from the operatiola of the Sale of Goods Act, 
so far as the question of property in such goods is concerned? 

The Bonourable Sir Mubammad Zafrullah Khan: (8') Yes. 

(b) The information in the possession of the Government of India shows 
that it is not. the case that in all "jangad'" transactions in the jewellery 
trade the property in the goods necessarily remains WIth the original owner. 
The latter portion of this pan does not arise. 

(0) and (d). The Government of India have recently considered the 
matter in cOllsultation with' the Provincial Governments concerned and 
in the light of t·heir views they are not satisfied that any action on their 
part by way of legislation or otherwise is necessary. 

(e) The Provincial Governments were not unanimous as to the need for 
legislat.ion on the subject. 

(f) The Government of Indill' have no such intention at present. 

Ill. Manu Subedar: May I inquire if Government are satisfied on this 
fact that before the judgment of the Bombay High Court upset this issue 
the jewellery trade had certain facilities, Vtiz., that when "Jangad" goods 
were misappropriated by any intemiediary whatsoever, the police under-
took a proper inquiry, and that subsequent to this judgment this particular 
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remedy has gone and the Bombay High Court has now decreed that the 
man has only got a civil remedy against the parties who have taken away 
the goods and who are rega,rded a9 trustees of goods under "Jangad"? 

The Honourable Sir Muhammad. Zafrullah Kha.n: I am not aware 
what facilities previously existed which according to the Honourable 
Member have now ceased to exist, but my information is that there has 
been a subsequent judgment of the Bombay High Court which has said 
that the judgment ill the previous case must be deemed to be confin9d to 
the facts of that particular case. 

Mr. Manu Sub6-.iar: May I submit that, notwithstanding the infurma-
tion of the Honourable Member the latest position in Bombay is that 
that particular judgment does not restore remedies which were open and 
those remedies do not appear to be restorable except by legislation. May 
I have an assurance from the Honourable Member that this mater will 
be further examined? 

The Honourable Sir Muhammad Zafrullah Khan: This matter has 
already been examined. 

ELECTORAL ROLLS FOB THE FEDERAL CoUNCIL OF STATE 

1'1220. ·Sardar lIangal Singh: Will the Honourable the Leader of the 
lIouse please state: 

(a) when the electoral rules for the election of the members to the 
Federal Oouncil of State will be made; and 

(b) whether any instructions have been issued to the Provinoial 
Governments regarding the preprration of electoral rolls for 
the next election of the Federal Council of State? 

'!'he Honourable Sir lfrtpendra Slrcar: (a) I am not in a position to make 
any statement on the 'Point raised by the Honourable Member. 

(b) No, Sir. 

COl\lING INTO FOBCE OF THE INSURANCE ACT. 

+1221. ·Sardar lIangal Singh: Will the Honourable the Commerce Mem-
her please state: ' 

(a) when the rules under the Insurance Act will be ready; and 

(b) when the Act is expected to come into torce" 

The lIonourabl& Sir lIuhammad Z&frull&h lDlan: (a) The Rules under 
the Insurance Act, 1988, are expected to be ready by the end of February, 
1930, Mcunwhile, druft Rules are being published in this week's Gazette 
o/India and opinions and criticisms thereon will be invited. 

(b) The attention of the Honourable Member is drawn to the Press 
Oommunique issued by the Department of Commerce on the Brd October, 
1938, a copy of which is available in the Library of the House. 

t Answer to this question laid on the table, the questioner being .bacnt. 
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kNDS UMBD TO INDIANS IN Fw. 

J.2t2. *Mr. T. S. Avtn.-,mqam 0Mtt1ar: Will the Secretary for Edu-
aation, Health and Lands state: 

{a) whether Governml"nt have received replies from His Majes1!y's 
Government \\jth regard to the evolving of a permanent land 
tenure of the lands leased to Indians in Fiji; and 

(b) if so, at what stage the negotiations over that matter are? 

Sir Girja Shankar Bajpai: (a) and (b). Since I furnished a reply to the 
Honourable Member's ~  question No. 683 on the 1st September, 1938, 
the Governor of Fiji has outlined in a speech to Fijian ~~  pro-
posals for allocating some lands for the exclusive use of ]\ijians and for 
offering the remainder to non-Fijians on tenure. The proposals are still the 
subject of negotiation wit,h Ris Majesty's Government. 

Mr. T. S. ~ .  Ohettlal': May I know whether this matter 
will be settled before the next settlement of t,he Indian leases? 

Sir Girja Shankar Bajpa1: As I informed the House on a previous occa-
sion, the majority of the Indian leases do not fall in till Hl42 , and the inten-
tion is t.o finiBh this question in less than .two years from now if possible. 

CoLONISATION OF JEWS IN KBNYA. 

1223. *:.r. T. S. AvtDasbllIngam. OIlettt.ar: Will the Secretary for Edu-
cation, Health and Lands state: 

(a) ~  he has heard from His Majesty's ~  with 
regard to the colonisation of J eWR in Kenya; 

(b) if so, whether the report of Jewish colonisation of ~ .  

and·, 

(c) how it will affect the Indian settlers in Kenya? 

Sir Girja Shankar BaJpa.l: (a) and (b). His Majesty's Government have 
under consideration a scbeme for the settlement of Jewish refugees, in the 
,Kenya Highlands under which a company has been· formedwhieh would 
arrange in the first instance for 25 young men, five of them married and 
aooompanied by their wives, to proceed to Kenya to be placed with suitable 
fanners for td'aining. The company would bear the cost of the training and 
would purchase five or six farms on which these persons would settle at the 
end of the period of training, when established settlers might be joined by 
other members of their families. The total number of settlers would· not be 
large and there is no intention of forming a Jewish enclave in the Highlands. 

(c) As I have indicated in reply to part (e) of Mr. A;bdul Qaiyum's ~
tion the matter is one of principle rathet' than economic etJect and, on this 
p~  of it, repreBent.ations have been made to His Majesty's Government. 

Xr. T. S. AvtDub1lfDIIIIl 0Ia_\iar: May 186k whether theyhavereee{v-
w similar representations and whet.her they have examined the question. 
whether this will affect the trade of the J ndians there? 
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81r Cltrjal SbaDbr, B&jpai: I do not think that it i.a likely to aftect the 
tmde of Indians them because tbeie people want to settle WI fa!'Ulet'8 and 

DOlt .as; tMders. 

JI[r. T. S. AVinaahilinpm Ohettiar: Muy I ~ whether ~  ~ 

of Indin have accepted the position that thess .allen, Jews ~  have a better 
recognition than Indians in the matter of laud III Highlands. 

Sir Girja Shankar Balpal': If th" Government o£ Tndia had accepted. that 
position, there would ~ been no need to mA.ke representntions t{) His 
Majesty's Government. 

NEGOTIATIONS FOR INDo-BRITISH TRADE AGREEMENT. 

1224. *lIIr. Saml VencataoJaelam Olletty: (1:\) Will the Honourable the 
Commerce Member please state whether Government have OOIlsidl!!nd the. 
report of the non-official advisers on the Indo-British Trade ~  

(b) lEI the report unanimous? 

(0) When do (l'overnment propose to lay either the report, or the }lrO-
!Io.;.ed agreement for consideration by this House" 

(d) Have Government renewed negotiations with other countries, whieh 
were susptmded owing to the Indo-British Trade Agreement being not con-
cluded? 

(e) If so, what is the progress made in each case ( 

The Honourable Sir Muhammad ZafruIlah ][ban: (8) ~. 

(h) No. 

(c) In the event of any agreement being arrived at between tbe GOVCl'll-
ment of India and HiEl Majesty's Government for It new trade agreement 
to replace the Ottawa Agreement, the new agreement will not 11.' given effect 
before it has been placed hefore the Legislature for its opinion. As re-
gards pUhlication of the unofficial Hdvisers' report" I invite the Honourahle 
Member's attention to the nnswers given on the 24th Augu3t, 19~ , to Seth 
Oovind Das 'f; question No. 428 and its sUp'plementaries. 

(d) uno (e). The HonollTHble Member's Httention is invited to the 
I\nswers given today to part.s (e) and (f) of Mr. Manu Subedar's question 
No. 1218. 

:Mr. T. S. AvlnaahUmgam Ohettlar: Maj· I ask whet,her it is Lhe intention 
of the Government that it will not be given effect to unless it is up proved by 
the House? 

The Honourable Sir Jlubammld Zafru1lab Daa: That 1 am unable to 
say. 

IIr. ¥anu Subedar: May I ask whether, since the lust Ilnswer was 
given Government have not reconsidered the position with regard to the 
publication of the non-official adville.rs' report? 

The Honourable Sir Muhammad Zafrullah lDlaD:.ThG position COJltiullCS 
to be the same. 

• 
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lIr. T.S. ,AViDasbiUngam Chettiar: In .view of the faot:that this Ottnwa 
Agreement is indefinitely continuing, will the Gov:emment of . India Consider 
t.he advisability of terminating it in case it is not finished within a p , ~  

time? 

The B'OIlourable Sir Muhammad SatrUllaltlOW1: Yes, Sir. 

Kr. T. S. Avtnaebj)lngam Chettiar: What has.. been the reauU of slIch 
consideration 1 

'l"he Honourable Sir Muhammad Zafrullah Khan: The matter IS under 
<lonsideration. 

1216. *lIr. II. S. bey: Will the Secretary for Educntioll, ~  and 
Lande, be pleased to state: 

(a) whether his ~  hRS been drawn to the article under the 
caption "Minimising Ghoe adulteration" by Satish Chandra 
Das Gupta, published in the Harijan of thc 22nd Octol-er, 
1938, at page S02; 

(b) whether any report containing the deliberations and resolutions 
passed at the Ghee Conference arranged by the Central Gov-
ernment in September, 1937, is published nnd copies of it 
are available to the public; 

(c) whether Government have so far taken any action on all or any 
of the resolutions of that Conference? If so, what those re-
solutions are and what the nature of the action taken is; 

(d) whether it is a fact that a suggestion to the effect that all hydro-
genated oil products should contain ten per cent. of sesamum 
oil, was made at· the Conference, and that the same was not 
accepted on tho ground that it would not be proper to diB13uSS 
it witbout having the views of the manufacturers of the vege-
tabLe products; 

(e) whether Government have since moved in the matter and 8scer-
tained the views of the manufacturers of the vegetabLe pro-
ducts; if so, whether Government will publish the same; 

(f) the number of factories in British India and Indian States fo.r 
the manufacture of vegetable ghee; 

(g) the quantity of vegetable ghee manufactured by each o.f them 
annually; 

(h) the purpo.ses fo.r which the manufactured article iSUlredj nnd 

(i) whether it is not a fact that in other co.untries til or sesamum oil 
has to be mixed under Government orders, as til oil can 
easily to be deteLriled even when it is mixed with gheB ~  
or pure? 

Sir 1 . ~ Ba1PJ1:. \ .: ~.  . 
(b) The proceedinl'5S of theinfonnal ghee conference convened by the 

Agricultural Marketing Adviser to the Government of India in September, 
'f .• 
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lU37, hs\"e not ueen published. But copies have been distributed to Pro-
?inC'.ial Gcvernments, Indian States, Municipatitie8,·. Banks. ,and 'persons 
alld AssocIations interested in the ghee trade. Copiesa.reaiso 'available in 
the Library of the House. 

(c) A statement showing the action taken so far on 'the reoommendations 
.of the Ghte Conference is la:id on thtl table. . 

(d) Yes. 

(e). Steps to us certain the views of manufacturers of hydrogenated oil 
,products on the genera) question of standardisation of oils and hydrogenated 
oil products have been taken. The question as to what action should be 
taken for such standardisation will be taken up when the ~p  a.re com-
plete. The question whether the replies of manufact·urers will be published 
has not yet been considered. 

(f) Four in British ~  snd one in Indian St&tes. 

(g) F'igueR for individual factories are not available.. It is estimated 
thut the total annnal production of all the five fact.ories ~ 9 to 27,000 
tons approximately. 

(h) It is used us nn art,iele of food and also for tndustrial purposes, e.g., 
1I0ap-making. ' 

(iJ It is understood thnt regulations requiring the ~ of til oil 
with certAin products are in force in SOllld countries. 

Sfatement. 

Recommendation!! or Resolutions of the 
Simla Ghee Conferenoe. 

L "Since Ghsg from certain are88 pre-
sented technical difficulty regarding the 
standards, it wo..q requested that a special 
investigation should be made regarding the 
quality of ghee in Kathiawar and Gujerat, 
with a view to prescribing special standards, 
if necessary ". 

2. "The Committee further resolved that 
~ existing standards laid down for ghs6 
by the different Provincial Governments 
and Indian StatoOs differ from those laid 
down by the Ghu Conference convened for 
the purpose of g"ading ann marking pure 
gMe under the Agricultural Produce (Grad. 
ing and M"Tking) Act, 1937, a copy of the 
presoribed standard may be forwMded to 
the Provincial Governments and States with 
the recommendation that the" G "(General) 
standard be acoopted as the presumptive 
standar(l of purity with a view to sec\tre 
uniformity of standards throughout the 
oo,un try ". 

3. .. The Conference requests the Agri-
()ultural Marketing Adviser to OI!Itablish 
experimental Ghu grading stations at suit-
able centres dllring the next gil« Be88ion ". 

Aotion taken. 

1. An investigation WAIl carried out and 
the report was discUllsed at a sepcial con· 
ference at Bombay on 23rd JanuBry, 1938. 
As a result of that conference, grading of 
giles is now being dOlle in Kathiawar also. 

2. (il The proceedings of the GMe Con-
ference held at Simla were supplied to the 
Provincial Governments and constituent 
States (of the 1. C. of A. R.l for considera-
tion and neoessary action, particul&rly in 
regard to the resolutions passed at the 
eonference. 

(Ul The queation of recommending the 
adoption of uniform standards to "II the 
Provinoial Governments .will be dealt with 
in the light of further experience gained 
in the working of the ghee grading stations. 

S. Ghe3 rilles have bgen notified under 
the Agrioultural Produce (Grading and 
)larking) Aot, 1937, and 18 ~ gradiust and 
packing stationS have been 8lltablished and 
about 15,000 m&\Ulw. of, ghN have been 
graded and mal'k&d with the AGloIARK, 
as preacribed under the 1laIM. 

B 2 
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iteoqmQll8lld.aona or . p ~ tae 
Sin;lia ~ ~ ~~ . 

4. .. That, thill oonferenoe request,s that, 
~  , . ~ of J,qAi. ~, ~. ~,  
to' add to the 80hedule annexed to th, Agri· 
oult,!!,al Produce (Grading and Marking) 
Act, 1937 the following oommodities: 
(i) Oilseeds, (ii) vegetable Oilll, and (iti) 
.egetable oil products ". .  . , .  . 

5. .. This conferenoe recommend8 to the 
Government of India and the various Pto: 
vinoial Governments and St&tleII : 

(i) that. weights and measuJ'efl should 
b'3 uniform ~ 9~  the. C01¥ltry. 

(ii) that market olla.rgea and allow· 
¥1008 !lhould alllO be uniform &8 
~  &;8 p ~  ". 

6. .. That this conference recommend!! 
to the Government of India to devise 
~  and meanFl to prevent adulteration 
or ghee by variouR aciulterantK, especially 
hydrogenated oilF! ". 

Action t&lten. 

--------..,.....--_ .. _---
4. (i) Proposals for 'the inchlFlion' of 

oUaeeds INld edible oileeed products in the-
,~~ ~ under oru;Wderatwn, ~ steptt 
have been: taken to consult the ~ . . 

Certain replies are awaited. 

(ti) Samples <if oilllee<is aruI oilR h&\'e 
. been lIoQalylled and draft gJ'ade speoifioatioml 

~ ~ . ,~  ou, ~ , been ~~ ... n \q>. 
5. ~ It has belU;l ~ ~1 ~  

a Bill in the ~  ~ ,  ~ p  
. the standardisatio'n of wejghts, 
(ii) A M&ft model Bin for tbeftgUlation 
of markets ¥id market charges ~ pre· 
pared anet circulated t.o provincial and 
State ~  Rtaff'S. 

6. Under the Government of IJ;1d.ia Act,. 
1935, question!! relating to the adulteration 
of food f&lls within the 1I()0pe of provincial 
governments, and it is lmderlltood that. ~  
co10urisation of hydrogenated productR is reo 
ooiving attention in oertain provinces Cent,ral 
legislation provides for the gJ'ading of ghee 
under the Agrieultural Produce (Grading 
and Marking) Act, 1937. 'fhi!! provides 
~  with a pure produ('t and in itself is a 
!!tep towards reducing the. amount of 
adulterated produce on the market. 

lIro!. N. G. Ranga: Do Government propose to inl-ltitute Hlll·1! regu:ations 
8S obtain in other countriea ill order to make it easier to detect this? 

Sir Glrja Shankar Bajpai: That really is the point which iH under exami· 
nation. 

Mr. Manu Subeciar: Have Government examined the position with 
regard to ghe.l' adulteration as to whether the penal clauses of l,he Food 
Adulteration Act could not be applied to sLop adulteration? 

8lr Glrja Shankar B"jpai: M,\' Honourable friend is aware that ~  

adulteration is Ii provincial subject ond the machinery for imposiIl!! the-
provincial laws is under the control of the Provincial Governments and noi 
under 'the control of the Government of India. What we are ~ ilJ. 
the desirability of devising some ingredient which ~  moke the ~  

of adulteration possible: 

Prof. B. G. Ran,a: Is it the 'policy of the Government of India to eJ}-
oourage the \ ~ of vegetable gl1ee in India to the detriment of the 
natural ghee? 

,~ Girja ~ : ~~: No, ~  most certainly not. 

*,. ~ , ,\ .~~ 18!f not a fact that the ~  of u cdour mate· 
rial to vegl;ltable p ~ WRB, ~  38 early ~  1921 and tha.t the Govern-
ment of India have not octed in the matter for the last 10 vpars? 
_ ... , .. -.. ,.. . --.. _. ..... _ .. ~. --~ -. .. .  . - --'. _..' .. - .-.. 
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Sir Girja Shankar Bajp&i: I do not think that my Honourable friend 
is justified in suggesting that the Government of India have not acted on 
that jJurticular suggestion. :u he will look up ~  relevant proceedings of 
th'! House for earlier periods, he wi] find what the Government of India did. 

INSURANCE COMPANIES FAILING TO MAKE DEPOSITS WITH GOVERNMENT. 

12M. *Mr. Badri Dutt Panda: Will the Honourable the Commeree 
:Member be pleased to lay on the ~ Q statement of the Insurance Com-
panies which have failed to deposit with Government in time tho Govern-
ment .sectirities required in terms of the Indian Life Assurance Companies 
Act, HI12 (Act VI of 1912), section 4 (1), regarding deposits in respect of 
tb'4111' published balance sheets: 

(i) for the period ending 31st March, 1937, and 

(ii) for the period ending 31st March, 1938? 

The Honourahle Sir Muhammad Zafrullah Khan: (i) A stlltement con-
tllining the required informatiOn is laid on the table of the House. 

(ii) Under the Indian Life Assurance Companies 4ct, IIH2, the Compa-
nies which closed their financial vellr on iHst March, W1l8, ILre uilowed to 
deposit Govennnent securities in ·respect of that· yeur up to the eDd of the 
next finanoial yeur, i.e., up to .Hst, March 1939 . 

.8ttt1eMllfttBhowing the lMUrance OompanieBwlW:Jl, luwe Jaikd, 10 depoBit tvith 
Qat,ernmeflt in tUw.s the Government securitieB required in Ie,.".. oj BeCtion 4 of 
the/Mian Life A88urance Oompaniu Aot, 19121ft rupect oj their InuineB8 
Jor the yerv ending 31st March 1937. 

1 2 3 4 D 6 7 
Total Total Depoolt  Depoolt 

,~ 
deposit deposit In arrears made 
due for made up on lat arter lot Rplllarb. 

~\  ofth. b .... lne •• to 31st 
~~~ 1 ~. j COml18ny. ~  March 

eh 1938. 
1937. ------
Rs. R •• R •. R •. 

1 Ay'rwal Al8uranco 46,HD 41,000 11,465 6,400 Btlliin ~ of ... 65. limy. 
odetr.' Almer. 

1 All Ind a S"curlty 00,,)44 45,000 24,044 4,500 Stili In arr""... of Ro1!. ·l:rIlH. 
Life and General (lorupany baa appl1ejl to oun 
A •• uraner Corn- for ~  of tt.ll bwol1lN& to the 
,pany, Bombay. Prabhat T IllmranOllOOmpaDY 

fIitJto, I""'" 111 below. 
.~ . AT)'an Life· A."ur- ~ , 9  71I,I!OO 1 .~9  4,000 fltm In arret.r8 of Boa. . &8 ,4118 • Pro-

aDOl! floclety, vilielal Government havi' been 
Bombay. addre"""d to launch a PI"O!lf'CU-

Central Life and 0..- 111,779 21>,000 
Uou qallI.t the Company. 

.:4- 6,7711 Tbo C(>mJlAll.v Wall warned of tile 
Deral ,bouranee COn8elJUPDOetta 0/1 9th July IllS!!. 
Company IJintted, 
Lahore 

:a Dawn of India III- 56,830 1)0,100 6,630 r"liUO Stili In arrear. of R •. 1,130. 
8U1'amec, Poona. ,. Federal India A18nr- 64,1163 66,000 8,863 3./;00 Stili In arrears of Ro. 6,363. Chl.f 
anee Ooolpany, (!omml .. loner, Delh hM been 
D(!lbl. addre ... ed to launch R proooeeu-

tlon alZmnat the rompauy. The 
~  h ... written to U8 that 

.. dOllo,lt or Ro. ,~  h&ll alnce 
heen made. 

7 l"ree ladla Gene,·al 1,43,6110 
IllBuranre Com· 

70,000 73,WO 80,000 AI.,o Ro. 25,OO() have bePn traOl!-
ferrod from tbe Good I,uck 1 n-

"IU1Y Burance Co. I.bolted, In aCl'om-
ance with ord"". of the Court. 
It h&ll aloo a)llllled for tran.fp. of 

~  of Ro. 2R,1oo of the Indo-
A. atlc In.urallce Go. In accord-
lUlCe with !,he ord ... of the Court.-
The matter to. )I"der <)onolder. 
Rtlon. 



1 ·2 

Name of the 
Company. 

8 Glory oflndla I_r-
anoe Company, 
Lahore. 

9 G. I. P. BaD_,. Em· 
ployees Death Be-
nellt Fund, Bom· 
bay. 

10 Great Ortent IIIIIUl' ' 
ranoe ~, 
Lahore. 

11 Great PenlUllul&r In· 

~. ComP&\loF' 
Ii Blndntan National 

11III1IblDCle Com· 

n ~  ~~~  

8 

Total 
deJ)08lt 
due for 
ba8tn_ 
11)1 to 31st 
March 
108T, 

B.a. 

28,!>!>2 

75,1187 

LEGISLATIVE AS8BHBLY, 

4 

Total 
depoalt 
madt.l1p 
toS111t 
March 
11188. 

B.a. 

25,000 

IIT,OOO 

5 

Depoalt 
In &1TI!arB 
.on 1st 
April 
1988. 

B.a, 

8,552 

8,1187 

II 

Deposit 
milde 
after 1st 
April 
1938. 

RI, 

11,000 

l14TR Nov. 1988r 

7 

Remarks. 

The Company has <'eued to traN-
II¢ bIWDeII8. It ~ ,  for ~ 
fuud of deposit and ror t,hll pn-
pOII<I It Iw been adv1led eltbC' 
to go Into liquidation or to trana.-
fer Its bullinelll. to another Com-rany under selltJon 20 of tbe· ndlan Life ..... l1ta11ee Companlea. 
Act, 1912. 

Company hal not submltted Ito aceounto In addition to the arrears for buaI-
and atallamenlll for the year enditqr Slit n_ done durlna the )'t'aT cncHnc 
:Marcb 11197. Slot March 1937 tbe Company" 

aIao tn arrean of lIepolit of 

:tit : ~~ ~. ~~ :,~~ 
cI&I Government· have beeD, 
addr_ed to launch a prOlOOU-
tlon aplU8t th.. Company. 

48,741 88,000 10,741 The Provincial Government have 
been addro8lloo to lAunch a pro-
secution &IlRlnst the C.ompany. 

27,108  25,000 2,708 2,500 The Prot-Inclal Government have' 
already launched a proeeeutlon· 
allaloat the Companv. 

Company, Bombay. 
98,l1li'1' 45,000 58,0t7 DeOOlllt of lI.a. 32,300 01' the ('tntral 

Iilutual LIfe Alliluranoe Co. tIM 
been traD8ferred to tile credit or 
the Prabhat In aceordance wltb 
Court'. ordera on the trallafer of 
tbe bUBlneB8 of the former to tbe 
latter. The All India .ocurltl 
Life AMuranee Company Cltem,s) 
has al.o Applied to the Court ~ 
.anctlon tran.fer of Ita bullin_ 
to tbe Prabhat. If thla I. _. 
tloned deposit of RI. 491!'.OO or· 
t.he A11·Indla Security ww aIs6" 
be tranaf6rred to the Prabbat. 

H Jl&jlas1lll 1l1ltual In· 
bUr&DOe 8oclety, 
KUlIChl. 

11 ~ blur· 
~ ~, Lahon. 

111 Sbaktl lDauranoe 
COmJllUlJ', Amb&la 

17 8tar of Indla lllllnr-
anee Companf, 
~ , 

18 8t1l8UIII I_ranee 
Company, Delhl. 

111 Unlty InAurance 
Ool1l1llln,. Labore. 

n,lI"l 80,000 11,6111 The matter ~ ~ oonaIderatlOD. 

80,7111 80,000 

.,961 25,600 4,8(\1 

1,41,887 1,24,800 1'1',087 

110,6811 17,589 

26,500 16,1152 

I'ItWIn arrean ofR •. 7S1 only. 

The Company bas oeaaed \0 tran--
II&Ct bUlAneu. Has appUed for' 
reCund of depoalt but Iw beeD' 
uked to IIlve proof. that It hal 
no bU81ness on Ito books. 
The Company hal appUed for· 
traWifer of the deJlOlllt of RI, 
62,000 of the Tal ImUlanC8 Com·' 
pany In acoordance with the' 
.anctlon of the Court. for the· 
tran_fer of tbe bll8lnOllll of the 
latter to the former. The matter 
Ia under consideration. 

The Companty haa applied for the. 
tranofer 0 the deposit of RIo. 
111,1100 of the UnIted National: 
lntiuranou Compan)' wh"". __ 
ne •• haB been traiialerred to the· 
Sterllnlli Insurance (;Qmpany ta 
accordance with tbe .. ctlon of 
Court. It h.. been uked to 
&end certain document. In tbll 
IJQlllletMltn, 

Provincial GOVernment b ..... 
launched a proaoclItJon aaa!nl' 
the Company. 
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INCLUSION OF ODTAIN INDIAN COMMODITIES IN THE PAC!' BETWEEN THB. 

UNITED KINGDOM AND TBJIl UNITED STATES OJ' A1JEmOA. 

1227. *lIr. llanu Subedar: Will t·he Honourable the Commflrce Member 
i Ie pleased to state: 

(a) whether it is a fact that commodities exported directly from 
India to the United StfLtes of America are included in a pact 
which is being negotiated between the United Kingdom and 
the United States; 

(b) whether the Government of Indio. have asked His Majesty's 
Government to include these commodities; 

(c) whether His Majesty's Government have asked the Government 
of India for these commodities being included; 

(d) whether the Government of India have considered the effect of 
such a step in negotiating a bilateral trade treat.Y between the 
Unit.ed States of America and India; and 

(e) whether the Government of India are aware that the inelusion 
of exports from India to the United States of America in any 
trade negotiations between the United Kingdom and the 
United States is being resented in Indian commercial circles; 
if so, whether they have considered the aP.visabiIity (If 
conveying this feeling to His Majesty's Government? 

The lionourabla Sir Muhammad. Z&trullah Dan: (a) So far as Gov-
Ll'11nlllnt nre l;wurr, the diseusRions between His Majesty's Government 
~  the United Kingdom and the Government of the United Stat.es of 
Amel'ic'll in l'egltl'<l to a trll.rle ngrflement are confined to articles of mutual 
interest te· ilw two ~, although, in the event of an agreement being 
concluded, any t,oriff concession granted by the United States of America 
would, hy virtue of the provisions of the United States of America Recipro-
cal Trade Agre(;nlerJtR Act, be automatically extended to imports of similar 
goods froltl nil ('ountries which do not diRcriminate against the United 
StateR of Arrwrica. 

(b) to (e).  Do not arise. 

Mr. KaLlu Subedar! With regard to part (a) of the qucstion, may I 
inquire whother Jndia is precluded from a direct negotiation with the 
United St.ates of America under an Old Convention of 1815? 

The Honourable Sir Muhammad Zafrullab. Khan: My impression is 
. No', but for u definite answer, I urn afraid the HOllourable ~  ember will 
have to give me notice. 

Jrtr. '1'. S. AviI!J.aahilingam Chettiar: May I ask whether the Govern-
ment are considering any proposal to negotiate u Lrnde treaty with thf' 
United Stat,es of Awerica themselves? 

The Honourable Sir lIuhammad ZalruU&h Khan: I wou)() r .. quire 
notice of t.hat too. 
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CoMl$NSATJON TO INDIANS ,FOR .. 9~  IN B{)BItA RIOTS. 

t 1228. -Ill. "l". 'S.. Amuh1l1n,am Ohetttar: Will the Secretary for Edu-
ua.tion, Healt.h and Lands, state: 

(a) whether an estimate of the loss of Indian lives and property in 
the recent Burman riots has been made; 

(b) if so, what are the final figures; and 

(0) if any compensation has been BMured for t.he loss suffered. nnd 
if so, to how many nnd how much? 

INAUGURATION OF FEDERATION. 

tl229. -Mr. 8. satyamurtt: Will the HonournblH the LeMtlr of the 
House be pleased to state: \. 

(a) the latest position with regard to the inauguration of :Federation; 

(b) whether there is any truth in the Tumour that Federation is to 
be inaugurated early in 1940, or whether it will be inaugurated 
only in 1941; 

(0) whether the draft lnstrument of Aceession in its general part 
is read..... and has been shown to the Indian Princes nil 01' 
an,!; 

(d) whether t,here is to be anv immediate or early cOlllmltat,ion wIth 
the IndiRn Princes ,,:ith reg-nrd to ~ nrc'('ssion to I,hp. 
I<'ederatipn ; 

(e) whether anY,PrillceR, and if so,, bow many, have alread1 agreed 
to accede to the Federation; Rnd 

{f) what are t,he outstanding questions between the Indian Princes 
and the Govenlment of India with regnrd to t,heir accession 
to the Federation? 'r ' 

/, 
LIFE OF THE LBGISLATIVE ASSEMBLY. 

1180. *JIr. 8. Satyamurtl: Will the Honourable the Leader of' the 
House be pleased to stAte: 

(a) whether he has ~  informnl,ion wit,h regRrcl to the life of the 
present Legislative ~ : 

(b) whether it is proposed to dissolve the Assemblv at, the end of 
the present period, nnmel,V 30th September, 1989: • 

(c) whether it is proposed to ext.encl the life of the ASllemhl.v by 
another year; and 

(d) when the information will be made 0. vnilable to the House? 

The Honourable Sir lfrlpendra 8trcar: (a) No. 
(b) Rnd ('). The decision rests with His Excelleney the Governor 

General. J HIll unahle to nntieipllte the dute on which Hi!! Excellency's 
decision will be reached. 

(d) rrhe Honouruble MHmht!r rnn'\' assume ~  there will be no &'Void· 
llble delay llE'tween the reaching of the decision and its communiuation to 
the Assembly. 

tFor anawer to thia question AU answer to queation No. 1214. 
t For IInswer to this question sef answer to question No. 1217. 



STARllED QVE&'1'10NS "NO ANAW .. :RS, 

Mr. S. BatyaDlW'ti: With reference to the 81181Verto part (d) of the 
questioll, mlty I know whet,her Government. will ·bear in mind, to the 
extent to which t.he ... 11Ilve any intiUl'11ce with the Governor General in this 
mat.ter, that this ~  should be made ~ .  to the House as 
early atl posloIihle ill order that we may prepare ourselves for the fight? 

The Honourable Sir lfripendra 8in:&r: The Honourable MeJlJber may 
assume thut there will he no avoidahle delay between the reuching of the 
ilec·isilJIl and it!; comrnunil atioll to the Assembly, 

Mr. S. Satyamurtl: Thut does not help me, I wunt to know whether 
the Government of Indiu ('lUI give allY undertaking to this House, whether 
apart from thp IIvoidancE' of IIny dl>IIlY between the reaching of the decision 
and itt! comlllunicutioll to the House, they will use their good otlices to see 
tltut the decision is arriwd ut as eurly us possible. in order that all the 
l)lIrti!'1oI in the RotHif' ~  know the information sufficiently early, 

The HODOurable Sir Nripendra Sircar: I am not prepured to give an 
U1l(lcrtllking, but I have 110 reason to think that His Excellency the 
Governor Genoral will pllrpose.l'y lIluke any delay in coming to 11 del'ision. 

:Mr. K. Santhanam: l\1ay I nsk whether Govermnent will convey to 
H, }oj, the Govcrnor General thut our Party, at uny rate, does not want" the 
extcJ)!o;i,)lI of the life of this Assembly:J 

The Honourable Sir NripendraSlrcar: I Ilsk you, Sir, whether that 
uris('s from this que8tion. That u partieular scotion of this House does not 
want the extenHion of this Assel1lb'jy, does not arise from this question, 

Mr. President (The HOl1ourublp Sir Abdur Hallin.): The Department 
thcll1sdvm; CUll crmvey t.hut, 

:Mr. K. Santha.uam: It nrises in this way, May I know if Government 
ure aware t1l1lt the All-India Congress Committee has at its last meeting 
held in Delhi passed a resolution thut the life of this AsseJlJbly should not 
he extended '! 

The Honourable Sir lfrlpeDdr& Slrcar:That surely does not urise from 
this questioll, I kllow there have been instances when resolutions have 
heen passed, but the actiO!l hus been to the contrary, 

Mr. K. Santhanam: MlLv I know what the HOl1()urllole Melllber means 
by UI(> phrnse .. the action h;\8 been to the contrary"? 

The Honourable Sir lfripendra Sircar: Like entflring the ministriAR, 

Xr. S. Satyamurtl: I have not understood the answer at nIl. 

The Bono:ll'able Sir JJriptndra Slru.r: I {'!lnnot, give 8n fill8wer to n 
question which is probably not intelligible, 

Xr. s. Satyamurtt: The question which my  friend asked WIIS this: 
whether the attention of Government has been drawn to the rel'lolution of 
the All India Congre8Fl Committee which at its last ~:  lJeld 111. Delhi 
recommended that thehp should be no extension of thl? life of this 
ASllembly, . 
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The Honourable Sir lfrlpeDdra S1rcar: The question was far'wider than 
that. 'ro this question, t,he unswflr is "yes". 

Mr. K. Santhanam ~ 'I'hilt WIUI eX8etly the qneMtion whiC'h I Bsked. 

The Honourable Sir Nrlpendra Slrcar: If so, now you have got t.he 
exaot answer. 

NEGOTIATIONS FOR INDO-BruTISH TRADE AGREEMli:NT. 

1231. *Kr. S. Satyamurti: \\'ill the Honourable Member for ~ 

uc plea.sed to ~ : 

(6) the latest stage at, whieh the Indo-British trAfle ~~ , ,  
stand at present; 

tb) when they [Ire expeeted to be (·ompJeted; 

(c) whether Oovernment have now mnde up their mind to place any 
agreement which may be reaphed he fore the House for its 
ol>inion before they sign the ngreement;' 

(d) what Rre the outstnnding ]Joints of difference still between Grent 
Britain and the Government, of Indin in reRpeet of this 
matter; 

(0) whether Government. still propose to act in concert WiUI Ow 
opinion of non-official advisers in respect of this maUer; and 

(f) in view of the protraeted nature of these negotiations, whether 
they intend to terminate the Ottawil Agreement forthwith; 
and, if not, 'Why not? 

The Honourable Sir Kuhammad Zafrullah Khan: (a) alld (b). I invite 
the Honourable Member's attention to the answers given today to parts 
(a) Bnd (b) of Mr. Manu Subedar's question No. 1218. 

(c) The Honourable MembElr's attention is invited to the answer given 
today to purt (c) of Mr. Sami Venkata(·halnrn Chetty's quest,ion No. 1224. 

(d) and (f). The Honourable Member'R attention is invited 'La the 
answers given on the 19th September, 1938, to parts (c) lind (h) of his 
question No. 1123 and its supplementaries. 

(e) The Honourable Mmnber's attention is invited t,o thE answers 
given on the 15th August, 1938. to parts (c) and (d) of his question No. 
212 and the supplementary question arising therefrom. 

Mr. S. Satyamurti: With referenl:e to parts (a) and (b). my Honour-
able friend will pardon me if I did not hear his answer, mily I Imow whether 
(jovermnent c:an give the HOllSl' some illdicat.ioll of the t.ime by which 
these negotiui ions ure expe('ted to be completed? 

The Honourable Sir Jluhammad Z&!rull&h Khan: 'As· I informed the 
Honourable \1 ~  and the House during the last Session, at one stage it 
was hOIJed that the llegotiut,ionR were nearly ('ompleted, "hen out of the 
report of the unofficial advisers several matters arose which had to be 
taken up with His Mujesty's Gov<>mrnent. 'l'hey are now being discussed 
between ~ Government, of India und His Majesty's Government and I 
can only express the hope that the matter might be hrought to n conclusion 
ut. 1;0 very dif'ttlJ1t date. 
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Xr. s. Satyamurt1: In view of tha.t a.nswer,with referenoe toO part) (f) 
have Government fixed any out.side time limit beyond which the Ottawa 
Agreement ""ill not be continued, if in the meantime another agreement 
to take its place be not concluded for ony reason whatsoever? 

The IlollourableStr Muhammad Zatrullah lDw1: J am unable to give 
a definite and iSpecific answer. If the Honourable Memher will renew the 
question before the end of this Session, 1 hope I shall be able to give Borne 
definite repl,v. 

. 
Mr. :Manu Subedar: May I know whether the proposal that is being 

discussed is whether the unofficial advisers should go to. England again for 
further consultation? 

The 1IoI1ourable Sir Muhammad ZafruUah JDla.n: Not RO fl1t· /18 I am 
aware. 

POSITION OB' INDIANS IN BURMA. 
, 

1232. *Jrlr. S. Satyamurti: Will the RecretarJ fm-'Education, Health 
Slid Lands ~ pleased to state: 

(R) what the lntest position in Rurmn is with respeet t.o Indians 
settled there, or trading there; 

(b) whether the committee of enquiry has started work; 

(c) whether ~  have been mlidebv too Government c.f 
Indin for enabling Indinns to leRd p p ~ evidence before that 
committee of enquiry; 

(d) whether the Agent of the Government of India in Burma is 
helping the Indians in respect of this matter; 

(8) whether law and order have been restored throughout Burma; 

(f) how many refugees are still waiting in Rangoon for being sent t.o 
India, and what arrangements have been made for their 
repatriation; and 

(g) whether any arrangements have heen made for compensating the 
victims of the recent riots; If so, whnt they are? 

Sir Girja Shankar Balpal: (8) and (e). There are no disorders at pre-
sent and so far as the Government of Indin know the situation is practi-
cally normal. 

(b) to (d). Yet!. 

(f) 'fhe Honourable Member's attention is invited to the answer that 
I gave cnriitlr this morning to Messrs. Qaiyum and Avinashilingam 
~ ~  's questions Nos. 1214 and 1228. Hepatriation has been effected 
f,y the Indian Helief Committees in Rangoon and by the Government of 
Burma. 

(g) I would invite attention to the reply I have given in the course of 
my answer., f.e questions Nos. 1214 and 1228 earIierthis morning. 

Mr. S. Satyamurtl: With referenoe to parts (a) and (b) may 1 know 
whether the attention of Government has been drawn to the recent o('cur· 
ranee in Mfludalay .. riots which have compelled InditUls to clOltf;S their shops 
find caused ft'ar and alarm to them in the Mandalay distriC!t? 
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. Sir Qiqa SUUar JM,fpai: Our&ttentionwas ,drawn to thifl particular 
disturbance. Wf;1 nlade enquiries from our Agent who said that it wa'A A 
:sporadic distutba.nce and thut fortunately there has been no continuance of 
it and there WIVI no serious consequence. 

Xr. S. SatyamurU:,\Vith reference to parts (c)sJ1d (d) what Ilre ~  
.arrangements whicb have 'bilen made by ()overnment through their Agent 
.to ennble lndiaus to lend proper evidenee before that committee of enquiry? 

Sir Girja 8h&Dkar Bajpa1: The position flS regards thllt. is that the 
Iudian community in Rangoon hll3 itself arrflllged to be represented before 
tM Committ.E'ewhen occasion requires by II qualified ~ . <her and 
above that, the Agent may similarly watch the proeeedings from the 
point of view of protecting the Indiall interests. '\ 

JIr. S. Satyamwti: Wit¥ reier811l,oe fo, part (g), mfty IknoW\\'hetner 
Government have pressed Oll the Government of Burma the desirlibility of 
enacting a lllw if necessary in order to pay compensation to the Indian 
"ictims of tlwse riots? 

Sir Girja Shankar Bajpat: My Honourable friend will, 1 hope, not 
press rue to di"ciQl;e detail8, but I would like to tell him and the House that 
we have Hlade eOlllprehclIsi\'e representations to the Government of Burma 
.after taking into Itecount the law and thf\ practice in this country. 

REVISED INSTRUMENT OF ACCESSION. 

~1 . ~1 . T. S. Avinaabl]inpm Ohettlar: Will the Honourable the 
l..ellder of the House state: 

(a) whether the, revised Instrument of Accession hnq been made 
availaule to the Princes for their consideration; 

(b) whether any, and if 80, bow many, States btlve signified their 
consent to it; and 

«(I) whether an.Y of the Stutes hllve I1sked for a further amendment 
in ~ 

DEVELOPMENT OF THE DAIRY INDUSTRY IN INDIA. 

1234. *Xr. E. SanthaDam: Will the Secretary for Education, Health 
lind Lands please stllte: 

(a) whether the attention of Government has been drawn to the 
report of the New Delhi correspondent of the Hindu of Madras, 
publillhed in the issue of the 27th October, 1938, page 7, 
regarding the development of the dairy industry in India; 

(h) whether 1\ cireul'lr letter hilS been sent to Pro.vincial Govern-
ments, and whether he will place a copy of the lett,er on the 
table of the House; /lnd 

(n) whether Government contemplate the re·importation of ODe mOI'A 
British 'expert' os 'Director of Dairv Reselunh'? 

Sir Gir!a Shankar Bajpa1: (a) Yes. 

(b) Copies of the two circulor letters which have been issued to Pro-
vincial Governments regarding Dr. Wright's report are placed on the table 
of the House. 

t}c'or answer to this qUf!dtion ~ an ..... er to question No, 1217. 
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(0) l'he attention 'of the Honourable Member is invited to the reply 
~: .  to part (b) ~. Abdul Qaiyum's starred question No .. 578 on tb,e 
~  !uguat, ~9 . 

From 

To 

Sir, 

No. F.-2$.2'/38·A. 

G9VERNMENT OF INDIA, 

D¥AA""N'f m' ~ , HEALTH AND LANDS. 

Simla, the 17th October, 1938. 

G.i. Boaman, Esquil'l', C.LE., I.C.S., 

Deputy Secretary to the GO\'t. of India, 

All Provincial Governments. 

lleport-Dr. ~ dairy trainillg i71 India. 

I am ~  to refer to para. 4 (ix) of this Department cire·ular letter No. 
F .. 17-62/3f!.A., dated the 8th October, 1938, ~  Rction to be taken on Dr. 
Wright's report and to communicate the followlIIg remarks regarding recommenda· 
tions 50 to 54 of that report which relate to the future dairy training in India. 

2. In recommendation 50, Dr. Wright baa suggested certain alterations in th" 
curriculum of the I. D. D COOl'se, which is at present being given at the Imperial 
Dairy Institute. Bangalore, and the Allahabad Agricultural Institute, and, in recom-
mendation 51, he: has suggested that the course ~  in futUl'F be given at pro-
vincial agri('ultural 1 ~ . The Govl'rnment of India have not yet come to a 
final decision in regard to the latter I't'cornmenliation and propose to continue the 
existing I. D.  D. course at Bnng"lore "ending "ther arrangements for the future. 
The Imperial Council of Agricultural Rellearch have sanctioned a grant to the 
Allahllhud Agricult.ural Institute to enuble it to continue inetruction for the I. D.  D. 
up to 1940. Meanwhile, the Government <)f India con.ider that the revision of the 
I. D. D. conrde along the lines sug/Cested by Dr. Wright should be taken lip. They will, 
therefore, he glad to he furnished with thE' detailed suggestions of the Provincial 
Government regarding the manner in which the present curriculum might be amended. 
I am also tu request that the views of the Provincial Government on Recommenda-
tion 51, especially on the p08s.ibilititlll of instituting the future I. D.  D. course at 
provincial agriculturnl 01' vetet·in.ary coIll·ges and the date from which a beginning 
~  be made, may be communicatpr\ to the Govelllment of India at an early date. 
(In particular the Goverrune,nt of India will be glad to have the viewl of the Gov-
ernment of Madras/the PlUljab on the p088ibilities of iastituting the coulle at Coim· 
batore/LyaUpur, all suggosted by Dr, Wright on ~  Q9 of his report). In ,his 
connection, I am to refer to the rf.\commendatiou of the Advisory Board of the 
Imperial COlUlcil of Agricnlturlll Rescarch made at itl meeting held on t.be 12th Nov-
ember, 1937, l)iz., that "until all the provinces lII&ke provieiOil for teaching the 
I, D. D. CQurse, facilities should be provided for ~  from other provinces and 
statwl iI, such ~  as may Le elltab1ished", and to enquire whether, in tbe eveat 
atl the number of centl.'68. beillg limited in. the first inllt.a,lU;e, aapropoaed hy Dr. 
Wright, it will be pOIIsihle for the Provincial ~  to admit .. limited num· 
be,r of students fro.Q1 at.her provinces or Btake. 

3. Recommendation 52 relates to the fuLu,re of the present Poat-Graduate Ooutlle 
ill Animal Husb'lndry and Dairying given at Hallgalore, 8.nd the, future training ;n 
jury research method8, The@e al'p at. prPMent undpr the t'OlIRideration of Hip Oovr 
emment of India in connect.ion v';th the achern!' for tlte establishment of an p ~ 

Dairy lteaearch 1 ~ recommended by Dr. 'Wri/!'ht. 

(  ) To ~ . ~ ,
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!\. ~ , S3 Rnd 54' telatll p \>~ .:  to . the . training of -villagers ill 
~ . . ~ practicee &Jld the provisions of bet ... · facilities for trl!o.i.pilj, ,i,D, .the 

prbductiorl . alld . hlUldling ot milk at. V mrinary colleges. It hlt(" also been I\Ugllie:ated 
that seriouB ,considcration should be given to the provision of dairy \;raihing for 
women. These recommendations arc entirely the ('OllCel'lI of the Provincial Govern· 
ments but the Government of India endorse them and would commend them for 
the best cousideration (Jf the Prov,UlaiaJ, Goverll,lDellts. I am to request that, if there 
is no objection, the action taken 01' proposed to be taken, by the Government of 
Madra8/etc .. on these recomlllendatioa. may 'kindly beintimateu to the Government. 
. of India in due course. 

No, F.·24·2/38·A. 

I have' the honour to be, 

Sir, 

Your most obedient servant, 
J 

G. S. ~ .. , 

Dap.y Secretary. 

Copy forwsrdedto all 1\1iIlO1' Administrations,/the Imperial Council of Agri, Rell., I 
the Imp"I;,,1 Dairy' Expert, for information. 

From 

To 

No. F .. 17.62/38-A. 

GOVERNMENT OF INDIA. 

By oruer, 

G. S. ~, 

Deputy ~ . 

: . ~ :  OF EDUCATiON, HEALTH AND LANDS. 

Simla, the 8th October, 1938. 

G. S. Bozman, Esquire, C.I.E., I.C.S., 

Deputy Secretary til the Govt. of India, 

All Provincial Goventments. 

Det'eloptllwt 01 Cattle and Dairy h.d'l"tl'iu of ]ndia-·Repof't of DT. Wright. 

Bir, 

I am directed to refer to the Repori. on the De\'elopment of the Cattle and Dairy. 
ing Industries of 'India hy Dr. N. C. Wright and to say that the Government of 
India have given the mOllt careful consideration to the recommendations contained in 
that Report. The mOlt important general recommendation i8 that greater attention 
.hould be paid to the devel('pment II.nd improvement of Indigenous products and of 
indigenouB processes and methods both of ('om'enion of milk into various products 
and of conservation and di6tribntion of nlilk and milk products. As a generll.l state· 
ment of policy, the Government of India believe that this recommendation will reo 
ceive universal approval and they themselves bave accepted it in the sense that they 
believe thil should be the main guiding principle in research work undertaken by 
them. They do not, however, on this Decount propose to exclude further research 
in regard to the impro ... ·ement of butter making in India 110r will they cease to 
'Iupply technical aSlistance to the organised dairy induatry. 

2. A. regards detailed reoommendatioo. the ODe which most affects the Central 
Government is the proposal to 8lltablUih a C8Iltra.l DairyReaearch Inltitute udel' 
the direction of 3Il olli"er of ouiatandUig ability. The .oovemJlWlt of India haw 
examined this recommendation and ha"e accepted it in principle. Fllllda ate·DOt, .at 
present available for the e@tablishment of the Institute out the Government. of India 
have come to the conclUSion that the appointment of an expert coordinating authority 
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lIetld lIot OIl tJuU account. b9 delayed. Advert.iwme'lltAi have. thlll"efore iSlued for 
tbe recruit.ment of a ~  of . Dairy Reaeat·ch. and if .suitable applica.t.ioDI are 
forthcoming the. intellt.ion is that &n appointment should be made towards the end 
of this year. The. 0I!icer appointe? will. ~ instl'udell to. devise . ~  for the 
. impro';'cment of dQuymg genemllY.1ll India 10 ~  With the prmClples alrc,ady 
atuted' at the same time his expert knowledge will be at the disposal of any I'ro-
\ iudel' Goverumfnt who mav ~ his ,1ssistanC'e. The Government of India do 
not propose to come to ~  deei.ion regarding the location,. layout or p ~  of 
the Central Institute uutl! ~ offieer ~ had an opportunlty to study the POSltloll 
aud make ~. 

3. In view of this p ~  appointment the Crtlvernmellt of India. are of opinnioll 
that a decitlion on a llumbfl' ·)f the dt'w·iled rel'ommendations which concern them 
should be held iuabeyance wltilthe Dil'ector can asaiat with expert advice. In tbe 
meant.ime, however, it appears I,hat. there is not 0. little preliminary and exploratory 
work whicb can he t.uken in Mud. The Government of India have t.aken up items 
where luch work seems p ~  and desirable with the Imperial Council of Agricul· 
tural l:tesearch and with the 1>ireotors, Imperial Agricultural Reaearch lnatitut.e and 
Imperial Veterinnry Resellt'ch Institut". It is oleat·, however, that the majority of 
Dr. Wright's practical recomlllen<iationl< ("all for action by Provincial Governmenu. 
The Government of J ndia fully recognise the uutbOl'ity of Proviucial Governmenu to 
decide for themselves what IIction, if .tllY, should be taken ill these matters but 
they believe it. will be generally ajtl't·ed. ill ordt)1' that the best value m .. y be ob· 
tained hom Dr. Wright.'s f;ompl'ehensive Report, there should be tbe utmost co-opera· 
tion and co_ordination of thA work done. It is from thi' point of view that the 
GO\'ernment of India have made a ~ \  of Dr. WHght's recommendations and I am 
now to refel· to specific ~ anti offer rert.ain 1~ ~ for the consideration of 
the Provinci31 Governmenu :--

4. (i) In his recommendationa 11-11i 1>t', Wright p p ~ that wide.pread experi. 
ment should he carriAd out in t.hepr;wtiCII of proceasinlt of milk and loose milk dis-
tribution. The Government of India believe this offers a 'moat important field fOI' 
pl'Ill!tical research but much time and energy might be wasted by unnecMAry dupli-
eatioll of experiment. 'l'hey believe that the Directol' of Dairy Reaeareh will be 
able to give valuable &ssistallCe and advice and would be. glad to know whether the 
Provincial Government would agree that any proposal they may have for work on 
these lines ~  first be considered by him. 

. (ii) In recommendations 18-19, Dr. Wright lays great emphasis upon the neclllluty 
for improvement in the mauufadure of >\hee. The Government of India believe 
that a study of !.ItO comparative ~  of different methods should be undertaken by 
the VirectOl·. To mllke su.!h IL study effecth's the Government. of India venture 
to hope tha.t the Provincial Governmentp. will give the Dinctor the full benefit of 
their experience and advice. 

(iii) As regards recommendation 22 the Imperial Council of Agricult.ural Research 
have already established experirnenu.l ghee g1·ading centres and are working in co-
operation with Meveral Provincf'sand States. They have arranged for the e.tablisb. 
ment of a Central COlltrol Laboratory lit Cawnpore and a comprehensive aeriea of 
analysell has hecn carried out on samplf'.lI oC ghee coJlected ill various Provincea. 

(iv) The Government of Iudia do lIot propOlle to E'xpalld central research upon the 
matters referred to in l'l'commpndations 23-29 inclusive until the advice of the 
new Director is available. This doeR not, tJowever, mean that research now in 
»rogres8 will be ahandoned or that pmctical a8sistance will not be given; nor doea 
it imply that thl! collection o-f statistiCS Rnd information will not proceed as usual. 

(v) In hill recommendation 32 VI'. Wright refers to the possibilities of 'mixed 
farming'. Thie is mainly for Provincial Governments to consider and encourage if 
tl:ey thinK fit. . The Imperial Council of Ag!"icultural Research arc, hpwcver. pre-
pared to make small grants to Provinces for experiments and the Govet;nment of 
India have under con&ideration the .adoption of similar experiments at Delhi and 
Karnal. The Government of Iudie would be gfad to know, if the Provincial Govem· 
OIenta have no ~ , of any proposed experiments in t.he institution or develop· 
ment of this system. 

(vi) RecommendatioDs 33-34 are again ~  for the· Provincial Qovemment& to 
consider. The Imperial Council of Agricultural Re_reh will be 1(1'" to rive any 
.aaistanee whieh Provincial Governments ma)/' ~. 
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(vii) 80 rar as stotk under their own control i, concerned the ~ of India 
have aCCl'pted the prindpl86 laid down by Dr. Wnght· in J'8COIDmendatioae 36-37 and 
;!AI and would comme.nd them to the ca.reful cOfI&id_tior, of Jrnmncial GoverDIIUlIlt.ll. 

(viii) As ~ . recommeudation 38 the Imperial Council of Agricultural Reet'&rcb 
have almOl!t completed the definition of the breed cilaractel'istics of the eight mOlt 
important milch .breeds (including buffaloes) and it is hoped that the Hcheme fo:" 
All-India. Pedigl'jle Herd Boob will be brought into opera.tlon within a few month •. 
The Imperial Council of Atfricultural :Research have in addition already made ~  
grants to Provinceb to assist in the illtI·oduction of milk recording. Further action 
in this ret!pect n.ppe.arB to be mainly for PrL vincial Governments to cousider. 

(ix) Recommellliationll 41--43 concern the lupply of fodder. This queltion wae 
thoroughly discussed at the Cattle (onference Mid ill Simla in 1937 IWd the Oovem-
ment of India have no doubt that U_ ooncluNollI then reached have already been 
engaging the attention of Provincial GovernDlltnts. As regards recommendation 
43 the Government of India think that bdore any special researcb is taken up at the 
Central Institutes it would be advisable to collate the informat.ion coUec:t.ed by. the 
Centro.land Provincial Fodder "'lid Grazing Committee.. In the mer,nt.ime the hn-
periB.I Council of Agrieultuml Reeeareh have agreed to give .po!II!IIW ocm.idera-
lion to schemes of rel!earch 011 paatUI'e improvement and propoee themselves to 
approach the Imperial AgricllltIJra1 ReM!arch In8titute, New Delhi, to ~  a 
study of BerBl!em Beed production from the technical aspect. 

(x) A separate communica.tion will follow regarding the propOIl8\s in reoommellda-
tions 00-54 to revise the Indian Dail'Y Diploma ~ . 

(xi) Recommendlltions 55, 58, 61, b2 anI! ~  are matters for the Provineial 
Government to consideL They received the general approval of the Advisory Board 
of the Imperiul Council of Agricultural Res,'arch and t.he Government of India 
therefore commend them for sympathetic attcnHolI. With reference to recommend-
a.tion 57 the Imperial Council "f Agl'icultlIrll'\ Rcpearch have approved of the crea-
tion of a scholn1'8hip for a qualified Indian graduate to undergo specialiaed training 
in animal genetics in till' Ullitl'd ~ . Itoms 64-67 were carefully con.idered 
at. the Cattle Conference. 

(xii) A separate communication will be nUlde regurding recommendation 68 which 
~ now enga!/:mg the attCntiOll of the Imperi,.,1 Council of Agricultural Reaesrcb. 

5. 1 am again to point out that the Governme!1t of India recognise that most of 
tll2 it,",ms mentioned altoYe are entirely within the <:IiBeretion of Provincial Govern-
ments. The Government of IndiB. ha"e, however, endeavoured to indicate what centra! 
action they have in view and wish to reiterate their keen desire that all the action taken 
upon Dr. W·right'. Report ahould conduce to the benefit of dairying in India as a whole. 
They would therefore be glad to know what action Provincial Governments have already 
taken or hav!' un del' cOllsideration with regard to the ,Iu'ious  recommendations men-
tiolled in this letter I am to add that the Govemment of India havp. nnder "on8i· 
deration thl' possibility of holding n ,·omhinl'd Cattle and Dairy Conference towards 
the end of 1939. For the purpose of Bueh a ('A)l'ference. it would be of great value 
to have a cOILspectus of thl' actinn taken in various directions by the Provincial Gov-
ernments lind I am to enquit'e wh,·ther the Provincial Govemment would have any 
objection to forwarding a statement of the progress made hy them by about Septem-
ber, 1939. 

I have the honour to be, 

Sir, 

Your most obedient sen ant, 

G. S. BOZMAN, 
Deputy Secretary. 

III. llaDu Subedar: With reference to part (c) may I know whether 
this foreign expert is beinscalled out for a few months or as a ~  

official? 

Sir Glrja Sh&Dkar Bajpal: As 8 matter of fact no decision has been 
taken to oall out a foreign eqlert at all w.hethertemporarily or for· a period 
of years. 
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lIIr ••• Thirumala Bao: Is there any truth in the statement appearing 
in today's HinduBtan Titne8 that one Dr. David is being imported to this 
post? 

SU' Girja Shankar Bajpa1: There is no truth in the statement that any-
body is being imported to fill this post. My reeoJJ.ection of the statement 
in the HinduBtan 'l'imes is that the High Commissioner in England has 

~  certain people to be recommended to the Government of India. 
That is all. 

Kr. S. Satyamurtl: Has there been a change of policy on the part of 
Government with regard to the production of milk products in this country 
in order to stop or at least considerably reduce the import thereof into 
this country from. foreign countries? 

Sir Girja Shankar Bajpa1: I am not sure as to whether strictly speaking 
that arises out of this question. But· I can inform roy Honourable friend 
that he will find from the letter which has gone out to the Provincial Gov-
ernments that the Government of India have attempted no change of 
policy in this respect as a result of Dr. Wright's recommendation. 

Mr. E. Santhanam: With reference to part (c) may I know whether the 
Government are in a position to assure us that there will be no importa-
tion of British expert in this matter? 

Sir Glrja Sh&I:.kar Bajpal: What I have already stated to the House 
is thllt the post has been ndvertised . both in Ibdlasndin England and 
when the nominations from the selection committee in Eng-land and the 
selection oornmitt,ee in ~ country are received, ·then a decision will be 
tltken. Other thin<!s ~ equal my Honourable friend ma.vrest Bssured 
that an Indian will be selected. . 

Mr. E. Santhanam: May I know if other things will be equal at Bny 
time? 

Sir Glrja SIl&Dk&r Bajpal: 'I'hey have been equa1 on several occa!lions. 

TRADE RELA'l'IONS BBTWEJDN INDIA· AND Bumu .. 

lUG. "'Mr. K. Santhanam: Will the Honourable Memher for Commerce 
please state: ' 

(a) whether the p ~  arrangements rega.rding trade 113lations 
between India and Burma will come to /lJl end on the 1st 
April, 1940; 

(b) wheth('r anv steps have ~  taken towards starting negotiations 
for a fresh agreement; 

(e) when the negotiations will begin; and 

(rl) whnt nrrnngernents. if any Government intend to make to CElrry 
puhlir• opinion wiHl tllPlTJ in these negotiationR? 

The Honourable Sir Jtuhamm.a.d Zafrullah Khan: (a) The Honollrnhle 
Member's attention iR Invited to Article 7 of Part I 01 the Indb and Burma 

a 



294:8 [14TH Nov. 1988. 

('.clade ;Regulation) Order, 1937. . ~  of;·lndia nor 
. ~  of Burmn have given the othernotioeto terminate the 

operation of the Order. 

(b), (c) and (d). Do not arise. 

Ill. It. 'Samhanam: May 1 know if the answer means that t.he Uovern-
mont. of X'ndia 'propose to contin,!e the agreement after this ~  

The Honourable Sir Muhammad Zafrullah KhaD: The question has not 
yet arisen. 

Sr • .".: 8: A\'IIlaIMBngamOll'etttllr: May T lmow whether Government. 
propoae to take up matters enly after the agreement is , ~  or i.n time 
for th.e calling of a fresh I1greementif necessary? - , 

TIM' 1 ~  Sir .1dI:amJb4 .zatrunah1Cl:&n.: 'Not after' 'the opera-
tion of the agreement is finished. 

, 

lIr. <I. Satyamunt: Tn view of the faci thnt the Indo-British trad.e awee.-
ment hall taken :veaNl,will Governml'nt profit hy the lesson thp.rflof and 
start lit. lellRt the preliminary cTlCJlliriflA wi.th ,regard t;othe suhstj.t.ution of 
freAb Rgt'Mment. hetween Tndin ami Ihrtnn in '1!l40 as eArly HS p,?ssible? 

The Honourable Sir Muhammm 'Zldr1l11ah lDlaD: It is a matter of opi-
nion us to whAt is considereo ns (,lIrly :IS possible in a particulll.l' ~ . 

~.. " 

.MI.'S. ;SMpam1lftt: When rloGovemment. 'Propose to ~ . preliminary 
talks or preliminary exploration themselves or in consultation with the 
Government of Burma for r,eplacing the treat.v which will expire on the 
1st Arpil, 1940? . 

. The Honourable Sir Muhammad Zafrullab Khan: It does not necessarily 
p ~ .onlst Apcil, 1940. 

Mr. S. Saf,yamurt1: Will Government enquire into this matter and see 
whehber it is necessary in the ~  'of Inaia ttJreptace itort 1st April 
HMO:' 

The HODIIll8ble1l1' illUlJ,allD11Ml1!' ·.!rl1ftah KhIlD: If Government be-
come ~ mat.ter is tCC'JJ'lt}auoua!y unOOrexaminatio:n:-that it 
is not, in the interPRtR of Tndin. that will lw flone. 

,lIr. Jt. SantAanam: Have t.b.ey decided that there is no need to temlinat.e 
it? 

The Honourable Sir Kuhammad Zafrullah Khan: As I have ssid, it is 
, ~ ~  to oome to a decision on ~~. 

IMPOR'lT ,9F RIoB . .iND PAIIKDT nOM BUlUU. 

,23&.. *JIr: .K.· aadh&D&Dl: Will the Honourable Member for Commerce 
please state: 

(a) thp qUflntities Qf ri(,B . .And paddy . p~  fromB\1l'lUQ into (i) 
,India and (U) Madras J?resiQeucy, dur,ingthe ~  li36-3? 
aria 1937 -38 ;  .  . 
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(b.)the nverag,e prices of paddy awl rice during 1110&6 years; 

(c) whether lIOVel'lllluml. urc aware that owing to the continued de-
pret;Hion in tIle price of paddy and rice, the plight of puddy 

.~ ,  w. South India, is very pitiablo. 
(d) whether steps are pl'opot>ed to be taken . ~ l'eV8nUe ad pr?" 

teetive duties .on im}K>l'ts of paddy ,1Wd nea from Burma. ill 
any ,trade ~ ~  that may be <:oneluded in -the hear 
future; and 

(e) whethel' Provincial t10vernments will-be consultellm'the matter 
before the condmrion of any such agreement? 

The Honourable Sir Kuhammad t&fruJlah Khan: (a) and (h). A state-
Ulent it> laid on the table. 

(c) As the statemantaJapw8,prioeil of rice. wer61 generallybigher in 
HI37-38 than in the preoeding year. _ , 

(d) 'l'he question -of? theo lIavision of, the Indo-Burma Trade At!t'eement; 
hus not yet been taken up. 

(e) Does not arise. 

Sl.a,temml. showing the quantity oj rice and paddy imported into (i) India and (ii) Madra8 
Prea1AentJfl.Jrrna ~  tlt._._prtou of rtc. duriAg 1936-37 and 1937-3B. 

atee;- Paddy. 

1936·37 
1937.38 

ltidia. " 

Ton8. 
1,533,1129 
1,197,73' 

Madrae '  - . " Itlduit·' 
Presidency . 

Tons. 
342,168 
680,998 

Tons. 
87,391 
33,233 

Aver. Prwes(Rs. par maund). 

MadN.!! 
Presicblac;y • 

'Ilona. 
111,803 
28,281 

Local rioe superior. 

J 936·37 
11)37.38 

1936·37 
1937-38 

'llanjol'6 >boiled.. 
3'58 

.  . 3·97 
Calicut. 
.,Gocsnad.,. 
boiled rioe. 

3·38 
3'56 

. l'had&palli 
boiled rioe. 

8·28 
3·14 

Rangoon 
Hilcher rice. ~ :  

rice. 
3·27 3"08 
8·32 3',20 

3·18 
3·45 

Rangoon 
raw rioe. 

3·33 
3·30 

Mr. E. Santllaam: ~ \,  to. the answer to part (b), may I 
know whether it is not a fact that. the prices in 1988 hin-e been lo'Wer't9a.n 
the prices in 1987? 

The BollOurable Sil Muhammad .zafrullah Dan: I have laid a state-
ment on ,the table with regard to the two years-1986-S7 and 1987-88 And 
it shows that th.eprices in 1937-38 have on the who,lebeen higher tbatl in 

~ . '  ' 

Mr. T. S. Avina8b.iliD.,am OhetUar: May I know whether the Govern-
ment of India have received any representations from the rineinterests in 
~  ~ ~  . Presidency that a duty should be levied on imports of Burma 
rIce lDto this country? ' . , 

o ~ 
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The BOllourable Sir Muhammad ZafrullahlD1aD: I would require notiee 
of that. 

Prof. N. G. lCania: What about the price of rice and paddy in this year 
-1938-39, since Maroh last? 

The Bonourable Sir Muhammad ZafrUllah J[.b.an: I have said that 1 
have" not figures here for the period mentioned by the Honourable Member. 

Prof. N. G. B.aD&a: liut what is too la.tl:lsL information of the Uovern-
nHlnt of lnaia"l h; It not a fu.eL that the pril:es are falling '/ . 

The BonouarbJ.e Sir Iluhammad Zafrullah Khan: 1 ~  require notice 
of that. . .". 

llr. X. Santbpam : May Iknow if the Government of India will address 
t.he Uovernment of Madras in this matter about the tlxisting prices of paddy 
u.nd rice and about the imposition of a duty on Burma rice In order to raise 
the price level of paddy in this country? 

The Bonourable Sir Muhammad Zafrullah J01aD: A:ny views that the 
Government of Madras sends up will be very carefully collBidered. 

CoNOESSIONS AND WAGES FOB TBE ENGlNEltlIJNG AP'P1uI:NTlCES OJ' THE 

ex-" lJUElI'BBIN" CADETS. 

1237. "'JIr. X. SaIlt,bIDam: Wijl the Honourable Member for Commerce 
vlease state: 

(a) Whether Government have fixed any uniform scale of ~  
the engineering apprentices of the cx-"Dufferin" cadets; 

(b) if the an"wer to part (a) be in thc negative, whether they are 
contemplating the fixing of any sUl:h scale; 

(c) whether these cadets, while under training on the "Dufferin", were 
Obliged to t.ravel second class and offered concessions on the 
Railways; 

(d) whether such concessions are not avgilable during liheir period of 
apprenticeship; 

(e) whethtlr Government are prepared to secure them the same con-
cessions during this ~  and 

(f) what examinations, if any, have been prescribed for them durillB 
tbe period of apprent.icl'shlp? 

The Honourable Sir Muhammad zafnillall ][han: (a) and (b). No. 1'-
understand, however, that efforts are being made locally to secure for these 
ex-cadets a uniform scale of wages at Calcutta. 
(c)Cadet.s on the "Duffe.rin" are not obliged to ~  a ,particular 

class on Railways. They are, however, granted cettam concessIons when 
travelling to and from their homes at the end and ~ ~  of ~  terms, 
1,ide paragraph ] 6 of the Prospect,us, a copy of whICh IS m the LIbra.ry of 
tile House. 

(d) and (e). No. 
(f) Tnformation is being collected and will be laid on the table in due 

course. 
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IIr. K. Bantblnam: With reference to the answer to part (0), may 1 
know if the Honourable Member is aware that the "Dufferin" cadets 1108 a. 
rule have t'j travel in the second class? 

The Honourable Bir Kuhammad Z&!rullab K:haD: I am not aware by 
which class they travel as a rule. 

RENTS OF RESIDENOES ALLOTTED TO MEMBEBS OF THlII LEGISLATIVE 

ASSEMBLY AND PAYMENTS FOB HAULAGE OJ'THlIlIB MOTOB CABS. 

1238. *Kr. X. Banthanam.: Will the ~ the Leader of the 
House please state: 

(u) how many re8idences allotted to the members of the Assembly 
have been taken up by the members; 

(b) whether ~  al'e aware of the general feeling of the 
members that the rent charged is excessive; 

(c) whether Government are prepared to consider the desirability 
of chllrging rent at the rate of ~  per cent. of the daily a]ow-
anees; 

(d) the total payments for haulage of motor cars belonging to the 
members during the last budget session; and 

(e) whether any revision of all these matters is undec contemplation? 

The Honourable Bir lII'rlpenclra Blrcar: (a) On the aS8UInption that the 
Honourable Member is ~  to the residences reserved for Members of 
the Legislative Assembly in New Delhi during the current SeBBion, the 
position is as follows:-

'l'here Ilre six double and 16 single suites in the Western Court, 34 self· 
eontained bungalows and 40 orthodox residences on Queensway and 
Ferozshah Road and at Windsor Place reserved for Members, but of these 
only five double and eight single suites in the Western Court, 29 bungalowA 
and ten orthodox residences have, 80 far, been applied for by Members tmd 
allotted to them. It will thus be se'enthat only about 50 per cent. of the 
orthodox accommodation available for Members of· the Legislative Assembly 
has been taken up by them. 

(b) No. 

(c) No. 

(d) !ts. 20,265-9-0 for the haulage of Members' cars and Rs. 1,147-0·0 
for fares of Members' chauffeurs. 

(e) No. 

Kr. X. B&n.thanam: With reference to the answer to part (b), will 
the Honourable Memberpless8 inquire from . Honourable M:4mlhers 
whether the feeling is prevalent or not? 
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The BoDouabllJlIlr'.rtpnd!a .... oar:·}fithere is any sueh-·feeHng 'Why 
do they DOt express it? 'rht, po.stage is only one anna, 

Prof. N. a; Banga: With reference to part (c), why is it that (loveru-
lIlent are not prepared to consider the desirability of charging 10 per cent. 
of their al!ow.ano6s, p ~  'oMY l0per cent.·is ~ , .>  .. ~  

Government officials whell Liley occupy GoVel'fllRtmt (lUllII'ters l' 

The Honourable Sir Nripendra S1rcar: It is a question of opinion. 
Government have come to tilt, conclusion that no inquiry is necessary. 

)[r. T. S,"AvtaaslllHngMD' ICIIettlat: Mlay lkllOWOll whllt basis these 
rents are fixed? 

. ~ p 1  Blrcar: I want notiee·tjf'ih<i1; question.' 
, 

Mr. Sri Pr&kasa: With reference to the unswer to purt (11), may I 
know if it is not a fMt that the haulage chargee fcir motor ~ when 
they come from long distallces 8l'e out of aU proportioll to the needs of 
the situutioll, and' that it result,; in a larger amount of ~  being spent 
out of the tax,payers' pockets thun if flU Members were given the ordinary 
HI>. 50 a month allowance; and if Government will consider thIS matter 
and ma.ke '&oIqtl reduct.ion in these oharges so that the position may bE: 
more equftabJe? 

The ,Honourable Sir Nripendra Sircar: The Government will be quite 
prepared to consider it, but I suggest that the first move lllUY be mll.de 
by Mr. Sri l'rakasa and other MtlUlbm:s of this House by u.sking the Govern-
ment to remove this heavy expenditure. 

Protll. 0: RlIl1g&': Is it not clear that when only fifty ptlr cent. 'of 
the accommodation is taken up by Honourable Members of this HOlH:lc 
that the rent, is ra.ther too bighand th&t theprioe'at" which the; accom· 
modation is offered is unpopular with tIle Membenl? 

Th. J[ouo1lllllrle' DlfripeadR ftc&!': That, again, is a q,uestion of 
opinion and argument. 

Kr. 1IaJlwr. 81IIJIdarr:!'Pfilve Government considered why a large number 
of Honourable Members hve in Old Delhi and whether there 8re any 
economic ,llea&oDS? 

The' HOllOu.rab1& Slrlfr1p.adra. BiIoar", I . know. that the, irulinU&tion: of 
their friends is 1~ ,it .18 88SIiUS8' ~  get a. motOl' ldldwanee of Ea. 5 8 
day, but,wt) have lI.O views in ··the· mattel!., 

REPORT OF THE TABIFF BOABD ON SUGAR INDUSTRY. 

1239. *1Ir. T. S. AviDaahlJingam Chetttar: Will the Honourable the 
Commerce Member state: 

(8) whether Government ~  finished consideration of ~ ,~ p  
of the: ~ ,  . 

(b) if so, what is the result of the considel'atiorr; and 
(c) whether they propose introducing any fresh legislation in pUl'6U-

ance of the report? 

. ,. ~  ... ~, > ,~  No!8il'. 
(b) and (c). Do not arise. 
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Mr. T. S. AvinaahWD.gamOhettiar: Mil!" ,r know when 'tbereport was 
submitted to the Government? 

The Honourable Sir Muhammad Zafrullah Khan: That I have answered 
on a previous occasion. 

IIr. T. S. Avlnwllingam Ohettiar: Ma.v 'I 'know why !!Io mtreh 'delay 
has taken place in the consideration of this report? '. 

The' Honourable Sir Kubammad .z.rr_ .Ehaza..: . Becauie the ques-
tions raised in the report are many and of a very complicated and 
diffirult nature. . 

Mr. S. Satyamurt1: May 1 know whether Government propose to 
finish consideration of this .report onl'y in time. for t.he DSlI:t· Fi.rJ.ance Bill 
und not earlier? 

'I'M Bonoura'ble'Slr lfuhammad' ZalrUll8.ll Dan: I could not gay. buf, 
the consideration is being p 9 ~  forward as quiC'kly 88 possible. 

Mr. S. Satyamurti: Mav I know whether, before :,coming to any final 
C'onclusiolls on the Su!.':ar Tariff Board's Report, Government will give an 
opportunity to this House und to public opinion generally to represent 
their views and recommenrlllticmp 011 this report? 

The BODourable/Sir lII111mttunad ZmuUihlthan: The procedi.lre which 
will be adopted in respect of this report wiTI be the SIlIDe Hshas been 
adopted generally in rp"pect of previous Tariff Board Reports. 

llII[r. T. S. "viDAshUiDgalll Ohettiar: May I know, in view of the fact 
that the sugar indust.ry is one of the most importantindusurier, m this 
noun try , whether Government will make /I. departlll't! from the practice 
adopted hitherto, un.d submit it to the Assembl.Y -roT ius ~  'before 
coming to any final decision? 

The Honourable Sir Muhammad Zafrullah Khan: It 1snot their 
present intention to make any departure. 

Mr. S. ~ : Me v  1 Imow whether the 'Tariff Roaro Report 
has recommended a contim;llnee of t,he protection nnd that Government 
do not want to accept thftt re('ommendation and that that is the reaRorl 
for ~ delay? 

The Bonoura.bla Sir. Muhammad ZafruUall Kha: No. 

~1 1  FOR ADJOL'HN!lmNT. 

MuulDEn OF MR. ~. G.MAZUMJHR, ~ . ARcnacoWGICAL 

SURVEY OF INDIA. 

Kr. prellldmt (The HonoUl'wb;lll 8ir Ahdllr Rahim): I have reoeived 
notic.e of a motion for adjournment from Mr. ~  Navalrai who wants 
to dISCUSS a definilOO matter (of 'tirgent,rntblie importance, lHlme!..,.: 

'''J)Ilcoities committed on the borclar, uf naIYclJi.t.an Itlld Sind in the lI)OuutainouR 
~  in which Mr.N. G. MlI.z1lmdar, 'Sup\!rintendent, Arcbaeological Survey of 

Iudla, W.alI b:utdLy lIlurderoollnd . his tmee clerks injured and 8180 8 Muslim zamin-
~  Ilnd II Hmdu YDuth were fatablr flhot.},y iWoot 15 dacoitJR sMIled v.ith 1,11!19 who 
plundered houses and disllppeul'ed ill (he .hil'thir ·If ilia, tml being,. reiUlt of 
DIl!'hediceJ depl'edat.in08 pl'\"·ailillg on that. hUl'del' sin('.e long." 
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Apparently, OD his ownshowiIlg; thi. is not an urgent matter. How-
ever unfortunate it may be that these dacoities should happen, I rule that 
t.he motioQ is out of Qrder. 

Mr. Lalchand B'avalrai (Bind: Non-Muhammadan Hural): I would like 
to .say eo few worda, Sir .  •  .  . .' 

Mr. 1 ~ ('l'he Honourable Sir Abdur Hahim): It ~  clearly out· 
of order, and I do not, therefore, want to hear the Honourable Member. 

DEATH OF MUSTAFA KEMALPASHA. 

JIr. Bhu1&bhai iI. Delat (Bombay Northern ~ : Non-Muham-
madan Rural): Sir, before cOllUOencing the legislative 

1 ~ . busin.ess of this House, may I ask for your pSl\Il1ission to refer 
to lUI event of ailllOst world-wide importance and wol'ld-wide 

repercussi'ons? I refer to the news of the death of KUllIal Pallha, the l)resi-
dent of the T!JTkish Republic. I recognise that this Rouse har; generally 
. concerned itself with matters which perhaps immediately affect India 
. and Indian questions and yet, this is sueh an unprecedented event that 
it is perfectly proper that this House should expreSR its sense of loss to the 
.world of Mustafa. Kemal l'asha by hi.'i recent death. It ilS not my desire, 
;""'9ir, on an occasion of th'is kind to set forth the biography of many events 
concerning almost the romantic career of Kemal Pasha, but it would not 
be inappropriate if I said that there is one great outstanding lesson which 
he left as a legacy, not only to the world, but particularly applicable to 
the conditions of our motherland, and that is the courage with which he 
was able to meet and sweep off the face of Turkey every convention that 
stood in the wa.y of progress by whatever name it was called. He was, 
according to OUf. humble appreciation, one of the most courageous ot 
world refonners. In a  . day he abolished the ·purda}t".) .. in a day he 
established the equality of man and woman, in a dllY, ~ in i1 few more 
da.ys, he established a system of law applicRble to almost all classes of 
people, considering not merely the PAst, but also. looking far into the 
future, and he raised the humiliated and defeated Turkey to an indepen-
dent and free State. The death of such a man. is indeed an event which 
we cannot fail to take notice of. What his death will mean to Turkev iR 
more thAn I can venture to expreSR, but from what one has .seen of . the 
events happening them during the last 15 yEill.rs of his regime, he haR 
oFltahliRhed an oroer which is not easily likely to hp, disturbed, and the 
Tllrkish people have 1H'!similated the great lessons of his life and have 
launched on R cal'eer of pl'ogl'ess on which we may well congt"atulate them. 
T. sil', on hehAlf of this House, if on fl.n occasion like this I C8n ventllre 
to 110 t.hat. wish to expreRS our sense ofloRs at the death of "Kemal PMha, 
snti may T request. you, Sir, that our sense of 'rew-et may be convevf>d to 
his SIl<'t'6AAor. Jsmet, PMha, the PreRidf'nt of the >p ~  . 

Sved Ghulam Bh1k Ba!rulc (East Pllnjab: Muhammadttn): Air, on 
hehalf of my Party And myself, I associate myself with the' condolence 
motion just moved by the Honourable the Leader of the OW08it.ion. In 
, my o.ase, BR.R ~ , it is more thaD arormality that I ~  give ex-
pressIon to feehngs of deep IIOrrow at the passing away of ftgteat figure 
like the late Mustafa Kemal Pasha who was not only one of the mQst 
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outstanding figures in recent 'l.'urkish history, but really the most pro-
minent figure in the whole of Asia and • most powerful fact« in worW 
politics during the last 16 years. It is, Sir, seldom given to a. mIW to 
bring back to life a body politic whieh to all intents and purposes is dead. 
but it was .given to Mustafa Kem80lPasha to resuscitate and pu,freah life 
into the remains o£ the deoo '!'urkish Empire and make Turkey and the 
Turkish people a living, powerful, self-respecting and independent nation. 
That, Sir, 1 submit, is more than is ordin&rily given to any mortal. It 
was given to .Mustafa Kemal Pasha to efiect 8uch marvellous changes 86 
to make him a veritable Messiah of modern 'rurkey, tIond it is an achieve-
ment for which Kemal Pasha will long be remembered throughout the 
world. I have already 8aid, Sir, that in the case of any Mutdim like my-
self, the event signifies much more than merely the p11ssing away of & 

great figure from this world, and, therefore, .t)ir, I submit that it is the 
desire of my Party and of myself that we should not content ~ 
merely with an expression of regret and condolence, but we would request. 
you and also the House to agree to the proceedings of the House beink 
adjourned today to mark our respect for the great soul that has passe! 
away. With these few words, Sir, I associate myself with the condolence 
motion. 

Mr. II. S. AD., (Berar: Non-Muhammadan): Sir, I also wish to 
associate myself and my Party with. the expression of views expressed on 
the passing away of Mustafa Kamal 1~. In him the world has lost a 
towering personality. He belonged to that race of great men who had 
the rare good fortune and the rare gift of bringing back to life the dead, 
or rendering the dead bones in the valley instinct with life. Turkey 
which was given up for lost is now a living, robust nation, full of vitality 
and full of promise for many good things in the future. The credit for 
all that is due to the extrao.rdinary ability and eDergy of the late Mustafa 
Kemal Pasha. In fact, his fea.t has bome out the old story to be true, 
namely, that there is a. great bird called Ph<.enix which comes bock to 
life even after it is reduced to ashes. Kemal Pasha's activities ha.ve 
shown, according to the ideas of many people, that he had infused life 
into the dead 'l'urkey, and she jE; now one of the promising nations of the 
world. Considering all other matters, what has attracted me most in the 
life of Mustafa Kemal Pasha is the extraordinary courage with which he 
introduced a number of reform A which would have been deemed impossible 
a few years before in a country which' WBS no toriops, so to say, for its 
extraordinary love of oonserva.tism. It ItlSO indicates to me a clear and 
indisputable demonstration of truth in the lines of the great Sanskrit poet: 

"KriYQaiddlrihi sattlJe bhai'ati mahatarn. n(}pkarQfle", 

which means that success depends more upon the mettle of the man 
rather than upon the means he handles. Kemal Pasha was a man with 
that mettle, and WllB, therefore, really a great man of this age. Sir, I wish 
you to convey the message of condolence on behalf of this House to those 
whom he has left behind in charge of his great country. 

Mr. A. Alkma,u (Bengal: European): Sir, I desire to associate my 
Party and myself with·· the vote of condolence whic.h has just been pro-
posed. We have realised, Sir, in common with the people of every other 
country, that in the passing of Kemal Pasha there has been lost 00 civiliza-
tion an outstanding figure, a soldier, a diplomat and a 1'l8tillll builder. 
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.. ~ Mr. ~. Aikman.] 
U is ill the last-named capucity that he has shown a .unique example of 
what the courage and determination of one man can accomplish. It is 
fitting, Sir, that this House should desire to pay a. tribute to his achieve-
ments a.nd we would associate ourselves with the proposal that the pro-
ceedings <?£the House be adjourned out of respect to his memory . . . 
Kaul&Da Zafll Ali Dan. (East Central Punjab: Muhammadan): Sir, 

-with your permission, I would like to say & few words on this subject. 

_  . Mr. Prealdent (tht! HonoUl'aLle SU' Abdur Rahim): The Deputy 
.Leadal' of his Party Las wready spoken, so the Honourable Mepilier IDl,1st 
pe as brief as possible. ' 
~ !, . 
, Kaul&ua Zafar Alilthan: Sir, as a special privilege I should like you 
to permit me to say It few words as Mustafa Kemal Pasha.'s death means 
:Qlore to the Muss&lmun world than to any other section of humanity, He 
{Nas a Mussalman, and, as a Mussalma.n, what I have felt I put in verse 
)md J should like to read it out to the House: 

t· 

\, 

«; . 

. ,.--,1" 

"Afa TU1'k Mustafa Kamal 

(Na'wwar Allah a 1narqadalm) 

az 

Zalar Ali KhtJn 

Kya puchlite ho ummat e klwi"-ul-wara ka hal 

Dekhage ii8ka, paage gham se U3e niclhtil 

Yeh gnam 'Wah !wi 10 dil 8e jigar talc utar gaga 
Aqea e Chin 8e ta ba muzafat-i-l'urtagdl. 

/8 gham fIleli mubtala hai Arab bA.i A;lIm ,I.e .~  .. 

Sahib·dilo yelt gham hai gham-i-MuRtala Kamdl 

DUllya lie wolt mlljahid-i-a'zam gut-ar gaya 

Dhunde ,'C bhi milegi no ji3 ki tum hen mistil 

111 illat ki mU8Ahlot ka olan kar di1la 

U 8 ki azimat-oll ne, ba-ta-id-i-Zul-J alai 
Guzrt tlte ji, ka Tisie hue tin 6QU baras 

U 8 zaklvm Ice lire wah bana ,ha1cI-i-indim41 

Jo aaltanat zamdne ki ,art4j tM kaWli 

U/J Ica 'Wagar al.8aT e nail kar dilla bahdl 

.oharlce diye Salib_paraet07l leo poi ba peA 
La kaT baTha 'Woh hdth m .. n jab khanjaT e Hiltil 

Naubat pAir Asia mtn 'Wah bajne lagi, jUt 

Sunte ,.aht hain KaillClr a Pdpn hazti,. ,61 
Kabul 8e ta ba _{nkara, 1ran Be ta ba Mi.f' 

Ba.ne laga pAir ankh men 1,lmn ka jamal 

Qmm KU'I'MJl karke cll4la ji, niuim leo 
Ai Rabb-i-KIl'ba ab na ho ,harminda e za'wdl 

Turkon lei jin bald-on 'ho rad leaf' ckka hai tu 

lelamyidft-i-Hind ke ear ee bhi unko tal. 

DelM, 

~ . 11th No"" 1938," 
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With these words, I associate myself with the condolence Resolution 
. proposed by my Honourable friend, the Leader of the Opposition here, with 
this proviso that the proceedings of the House should not close so far as 
Mustafa Kemal Pasha's memory is concerned with II. few words of 
sympathy and with a few expressions of grief and the conveyance of our 
sympathy to the Turkish nation, but also that, as a mark of rtlspect and 
as a tribute to the memory of one of the greatest figures of the modern 
age-I illt\an the greatest figure of the modern age-the House should 
close today and a holiday should be observed. I should like to know the 
decision of the President on this subject, and if as I think the Leader of 
the European Group is with us and if the Congress is with us, then, of 
course, the decision will be according to our wish. If not, then we shall 
not be able to take part in the proceedings and will leave the House. 

Kr. Prelident (Thtl Honourable Sir Abdur Rahim): It is unusual in 
this House to move 8. motion with reference to the death of a Huler of 
a foreign State, but the circ1..lmstances, as pointed out by the Leader of 
the Opposition, are very special in this case, for Kemal Ataturk, whose 
death we all deplore, was a man of such predominant influence in the 
world politics of the day and his activities have influenced the lives of 
such large sections of the people of Asia in a manner which finds no 
parallel in the history of modern times, that I felt justified in allowing 
this matter to be mentiontld. Kemal Ataturk was so well known and his 
achievements were so recent and so conspicuous that it is hardly neces-
sary for anyone to dilate upon them. The loss t,o Turkey must be very 
great indeed, for Kemal Ataturk not only t>aved Turkey from political 
annihilation by his military genius, but as a far-seeing statesman he laid 
a new foundation, a very strong foundation for the national life of his 
people which bids fair to withstand the terrible destructive forces which 
are now let loose all over the world. I shall convey the deep and pro-
found sympathy of this House with the Turkish nation in this great loss 

·of theirs, to the successor of Kemal Ataturk, His Excellency Ismet 
Lneunu. 

A request has been made by the speakers of the Muslim League Party 
that the meeting of the Assembly may be adjourned today. But I cannot 
do that unless all sections of the' House agree and make that request to 
me. 

The BODOurable Sir Brtpendra 8ircar (Leader of the House): Well, 
Sir, I can say that I do not object to the H01..lse being adjourned if that is 
wanted by the other sections. 

JIr. Bhulabha.i 1. Desai: Yes, I have no objection. 

JIr. Pr881dent (The Honoura.ble Sir Abdur Rahim): Very well, then, 
88 a mark of respect to the memory of Kemal Ataturk, the meeting of 
the Assembly is adjourned. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
15th November, 1988. 
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